7 Comutiuxon (Twmiy-sixth

LShri Babubhai M. Chinail

Since the security of the border States is in
danger, I would request the Prime Minister
kindly to see that these Bills are passed
today in this House. We promise all co-
operation so that these Bills are passed
today. It is a very important measure.
Already so much damage has been done.
(Interruptions)

MR. CHAIRMAN : I give the per-
mission, notice shall be dispensed with. It
will be put on the agenda today.
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MR. CHAIRMAN : I have refused
permission to mention this. That would be
enough. Nothing will go on record.

SHRI RAJNARAIN :
speak)

(Continued to

THE CONSTITUTION (TWENTYS1XTH
AMENDMENT) BILL, 1971

THE PRIME MINISTER / Sl«im *j?ft
(SHRIMATI INDIRA GANDHI) : Mr.
Chairman, Sir, I beg to move—

IRAJYA SABHA ]

Amendment) Bill, 1971 8

"That the Bill further to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into consideration."

Sir, so much has been said on this
subject and so much important business is
there before the House that I do not want to
say anything at all. All our views are known
to the House and the nation. And this was
one of the items which we had put before
the electorate and on which I think the res-
ponse of the people has been very clear.
Since then there is a new situation in the
country. In Bangla Desh and along our
western borders and in some places beyond
the western borders, our valiant forces are
today fighting to defend the integrity of
India and the values for which India stands.

War in my view is an unmitigated evil
yet it does generate a spirit of comradeship.
This is because neither bullets nor bombs
nor the mud of the battle-field distinguishes
between one man and the other, between the
rank of a person and the wealth of a person
or the birth of a person. Today our valiant
forces are fighting as equals and without
distinction of religion, class or status. At
least one within them to my knowledge is a
'prince' and others are people of many other
categories.

The days are gone when birth was the
chief road to distinction. All over the world
today, distinction comes from achievement
and I believe that the highest privilege to
which one can aspire in our country should
be the privilege of being an Indian, a free
Indian, a democratic Indian, not higher or
lower than any other Indian and this is the
type of society which we are trying to
establish. We have not yet succeeded but
this is what we are trying to do step by step.
I have often heard, even yesterday when the
Constitution (Twenty-fifth Amendment) Bill
was before this House, people saying that so
many things have not been done. We too
are
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poignantly aware that many things have not
been done. Many inequalities and injustices
do exist. But at least those of which that can
be removed little by little, step by step, we
are trying to remove. There is no use wailing
on the evils of the past society because m
olden times all societies were marked by
hierarchy and so was ours. We had an added
disadvantage of caste which introduced
further divisions but the march of history
has seen the abolition of the feudal order. In
other countries, the old order—the ancien
regime, as it was called in Europe— was
abolished with much violence. Here in India
we won our freedom through nonviolence
and our social revolution is also being
achieved non-violently—whether it is the
abolition of untouchability or of absentee
landlordism or the princely order, all these
things are being done democratically,
peacefully and with the consent of the
people. This should be a matter of
satisfaction to us all.

As I have said on numerous occasions,
we do stand for change in society. We think
the change could be more rapid, more
widespread than it is at the moment, but at
the same time we believe that change should
be peaceful. We also believe that if the
forces of change are obstructed, you do not
stop change, you merely obstruct the
peaceful and orderly transition. So our
attempt at bringing about social change—
and this includes the abolition of privileges
being enjoyed by the princes—should not be
regarded by them or by anybody else as an
indictment of the princes as individuals or as
a group. The princes acted with practical
good sense when the country was politically
integrated. Even in this matter which
concerns them so intimately, some have
displayed the proper understanding of the
issues involved. They have recognised that
the times have f changed and they have seen
the wisdom of trying to meet the change half
way. It is my belief that to allow such an
anachronism to continue would be as much
an obstruction to them
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as to our society as a whole. The Princes are
Indians as the rest of us are. They are
citizens as the rest of us are and we owe a
duty to them as they owe a duty to our
society and to the country. So at this
moment of danger and difficulty of the
country, let us not dwell on the past but look
to the great and pressing needs of the present
and to the future which beckons us and
which we have to build together. I commend
this Bill to the House. I invite the Princes to
join the elite of the modern age, the elite
which earns respect by its talent, energy and
contribution to human progress, all of which
can be done only when we work together as
equils without regarding anybody as of
special status.

I request the House to pass this Bill. The
Law Minister will deal with it further in the
remaining stages.

The question was proposed.

SHRI T. CHENGALVAROYAN (Tamil
Nadu): Mr. Chairman, Sir, I wanted to
contend myself with casting a silent vote in
support of this Bill but I found it rather
difficult to resist the temptation of parti-
cipation in the discussion on this and sharing
the ecstacy of this momentous measure. This
Bill gets added lustre in the series of
momentous decisions that we have taken
this week. The hsn. Prime Minister, with her
characteristic ~ fascinating  force, has
explained, though in short, the underlying
reasons and the objects of this Bill. May I,
with your leave and the indulgence of this
House, and my feable voice in support of
this Bill ? It was only in the last session of
the Parliament that we gave unto ourselves
the power to amend the provisions of the
Constitution. We did so not with any
vengeful vanity for the mere assertion of
parliamentary supremacy. We were actually
aware of the compulsions of the present and
of our commitments for the future. We
wanted to inaugurate an era of socialist
advance and amelioration so that every step
that we have taken, every measure that we
have passed and every
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advance that we have ensured has always
been in the direction of that particular ideal
and idea. This Bill is one of the milestones in
the long march that we have taken in this
direction. In this evangelical endeavour of
ushering in a new era of socialist equality
and emancipation we have taken several
steps to abolish the diabolic divergencies of
caste and class privileges. The sacerdotal
arrogance and the superiority of birth have to
be repudiated and has been repudiated in all
the civilisations of this world. I beg of this
House to consider that we have enshrined
equality as the core of our national life and
in this context I beg of this House to consider
this Bill.

Sir, we have not brought this Bill, at any
rate the Government has not brought this Bill,
either in anger or in animosity. Some of us
who still survive after the grim struggle for
freedom in which we had the glory and the
greatness to take part fully recall to ourselves
what was the struggle in those days. When
Mahatmaji's campaign was rising in epic
crescendo to a great climax in the British
Parliament a question was asked what was the
threat to the King's Government in India. The
Secretary of State for India then said, we have
many .fortresses for the British authority in
India; any fort may fall but there is the last
lingering fort, the native Princes. That was the
faitli of Great Britain once great. Sir, thanks to
the statesmanship of our great national leaders
the first anti-feudal revolution was started and
in that great happy consummation which was
attended with success in our country I am
happy to recall with gratitude that the Princes
had risen to the occasion and the fiist ami-
feudal revolution was able to be accomplished
in a bloodless way. Sir, India is a great and a
grateful nation. If we want to understand and
assess the nature, scope and extent of this
amending Bill, may I have your leave to just
deal with some of the provisions of the Consti
“tution which deal with this question of the
privy purses of the Princes ?
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Sir, we have article 366 wherein there is a
constitutional recognition and even a
merger if I may use that word of the
covenants that have heen entered into
individually with the Princes. Then we have
article 291 which merely says that a charge
would be created upon the consolidited Fund
in the matter of the payment of the privy
purse. May I just draw the attention of this
House to article 366 which carries with it the
recognition of the Ruler and I want to
specially draw your attention to the phrase
there which says 'who for the time being is
recognised by the President as the Ruler
of the State'. This means I read into that
article that the recognition; is not in
perpetuity; it is open, as it is now open, to
the  Parliament of India to consider
whether in  the changed circumstances
and in the altered conditions the continuance

of that recognition is nationally
expedient and necessary. [ therefore feel
that the first clause in relation to the

omission of that article that is embedded in
this Bill is wholly welcome and has become
absolutely relevant in the present context.
Then we have the other article, namely
article 363, which deals with the question
of covenants and I find with great satisfaction
that article 363A is to be added and this
becomes an independent enactment so far as
the recognition is to be withdrawn.  Sir,
there has  been considerable discussion
about the scope and nature of article 291
in the Princes case in the Supreme Court. [
am not going into those details; nor is this the
time or occasion to go into the several
aspects of that judgment. But may I
respectfully submit that some of that
discussion was really wise and most oO\' it
otherwise but nevertheless I am happy that
this political decision to abolish the privy
purses is now contained in this amending
Bill. I submit with great respect that
article 363, article 366 and article 291 are
the only provisions which deal with the
Prince* and their privy purse and  this
amending Bill gives a complete deviation, a
departure, a total repeal of those provisions
But may I most respectfully submit fot the
kind consideration of this house and
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particularly the hon. Primi Minister and the
La* Minister whsther it is necessary in the
content of this Bill to have article 366
amended ? My reading is this; I may be
wrong and I wish to be corrected if I am
wrong. Clause (22) now contemplates that
"Ruler" means the Prince, Chief or ot'ier
person who, at any time before the
commencement of the Constitution (Twenty-
sixth Amendment) Act, 19/1, was recognised
by the President as the Ruler of an Indian
State or any person who, at any time before
such commencement, was recognised by the
President as the successor of such Ruler. My
difficulty in understanding the relevancy of
this clause, when we have article 363A and
clause (a) where the ruler is extinguished by
name and by deviation, my difficulty is to
reconcile this article 22 with that. I hope, Sir,
that this is meant purely as an explanation to
article 353 A, but nevertheless, on the whole 1
submit with very great respect that the
provisions of the amending Bill serve the
great cardinal purpose which has been
agitating our country and also the mind of all
progressive sections in this country with
regard to changing the princely ord-jr onae
and for all. Sir, on this ojjajipn it is very
necessary to just cjmiljr the criticism that has
besn leve'lsd a;unst this move. We have been
told and told on many occasions by different
quarters that this amounts to a repudiation of
the solemn undertaking that we had given in
their covenants, and that means that it is not
very fair. The question is asked: Is it fair ? Is
it legal ? is it moral ? Is it just ? Is it proper to
repudiate a solemn undertaking given in an
instrument of great value ? It is also 'said, if
we can repudiate this covenant and this
undertaking, what else we will not repudiate
T We will repudiate the loans. We will
repudiate the other covenants. We will
repudiate even the pensions. That is the
venom of the criticism that is levelled against
this Bill. May I with your leave and with the
permission of the House attempt to answer
this criticism to the best of my studies and
ability ? Sir, this ques-
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tion of covenant, being apart from the
Constitution, has to be considered in the
context of the doctrine of merger. When
article 363 has included the covenant of
these princes as a constitutional provision,
when we abrogate article 363, we abrogate
everything else. The criticism that we are
repudiating it unilaterally has no meaning in
the context of this Bill and in the complexion
of the idea that is underlying this Bill. In the
matter of a covenant or a treaty, you know,
Sir, that the Supreme Court, in the Madhya
Pradesh case, has held that the covenant with
the princes is in the nature of a treaty, and
our learned Attorney-General, in the rrinces
case, has argued that article 363 has merged
the covenant in a constitutional provision
and therefore it is a treaty of that kind. You
know, Mr. Chairman, that whenever there is
no acquiescence in the question of a treaty
being amended or abrogated, the propriety of
unilateral denunciation has always been
recognised on the principle that, when the
conditions that were attendant at the time
when the contract or the covenant or the
treaty was entered into are so radically
altered and the situation has so vitally
changed, there is no obligation to keep the
treaty on. This is based upon the well know
maxim ominis conventio intelliglur rebus sic
stantibus, that is to say, whenever there is a
treaty, the presumption of the condition is
that the condition at which the treaty was
concluded continues to be the same. Sir, Lie
concept of vital change that has introduced
into the treaty an element of nulli'y has been
recognised not only by Canon Law but has
been also approved and adopted by the civil
law. Also I am aware and I am sure that this
criticism will be levelled on the principle of
the maxim pacta sunt servanda, that is, those
who have entered into obligations are
expected to fulfil the obligations in good
faith. But may I point out to those critics that
when conditions alter, when situations
change, when ideas undergo a radical
revolution, the condition and the
circumstance and the climate under which
the treaty was entered into no longer exists?
That is embedded in the doctrine of Rubus
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i.e., the condition does not remain, the
contract does not remain. I, therefore,
submit with very great respect that  the
revolutionary ideas that have overtaken
our country and the new phase of national
upsurge and upheaval in the context not
only of political understanding, not only
of economic endeavour, but more so in
ordering a new social order, a new change,
a new value and a new  philosophy, in
that context, this unilateral denunciation or
repudiation or repeal of the
constitutional ~ provisions embodying the
Covenant would undoubtedly be relevant
and I do not think we need have any trouble
in accepting, even on a juristic basis, the
repeal of these provisions. I do not want to
say anything more, particularly with
reference to the recognition that they have
ceased to recognise because that
recognition is not in perpetuity.

One word more and I have done. Have
we not abolished the Zamindaris ? Have
we not abolished the Inams ? Have we not
abolished untouchability ? Have we not
abolished mai.y other things ? The cardinal
principle, in my respectful submission, of
abolition in all these things is to establish a
new society where there will be no division
based on class or privilege. All the sons
and daughters of our soil must be 'equal
partners in the venture—and may 1 say in
the adventure— of a new India beaming
with equality, brimming with progress and
bubbling with happiness. We have
undertaken many abolition acts in the past
and we have abolished many things and
this Bill comes in the grand sequence of the
abolition acts. With regard to abolition
there is one thing more. We are going to do
it and we will do it very soon.

We will have to abolish poverty. We
can do it. We must do it and we will do it
sooner than our friends hope or our ene-
mies doubt. With these words, I have very
great pleasure in whole-heartedly suppor-
ting the Bill. I hope and pray that this
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Bill, whon passed, will bring in a new era in
our country when, in spite of the encircling
gloom, we see this one step, the right step,
the pioper step, a just step and the only step
that we have taken in the forward journey.
May God bless us in this endeavour.

SHRI A. P. JAIN (Uttar Pradesh): Mr.
Chairman, Sir, I would like to draw the
attention of the House to the Preamble of
the Constitution which says:

'« WE THE PEOPLE OF INDIA,
having solemnly resolved to constitute
India into a SOVEREIGN DEMO-
CRATIC REPUBLIC and to secure to
all its citizens:

JUSTICE,
and political;

LIBERTY of thought, ex-
pression, belief, faith and worship;

social, economic

EQUALITY of status and of
opportunity;".

This Preamble is very important and
forms the basis of our Constitution. Then,
Sir, I would like to draw the attention of the
I .ouse to article 14 which says:

"The State shall not deny to any
person equality before the law or the
equal protection of laws within the
territory of India."

The sum total effect of the amendment
which is before the House today is to abolish
articles 291 and 362. This first articlo
provides for the payment of prWy purses to
the Rulers free of tax. The other article 362
provides for the preservation of rights,
privileges and dignity of the Rulers. Now, it
is obvious that these two provisions are not
in consonance with the basic princi -pies of
equality of status aud equality of opportunity
on which our Constitution was framed, but
there were reasons for it. At the time when
these provisions, namely, articles 791 and
362 were incorporated in the [Constitution,
India was passing thro-
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ugh a state of crisis. We were suffering from
the effects of partition. There were rulers
who were in favour of the merger of their
States with the Union. There were others
who were delaying. We know of a ruler — I
would not like to name him — who declared
independence. We know of rulers who were
trying to sabotage the scheme of accession.
We know of rulers who entered into
negotiations with Mr. Jinnah who was
always ready to take advantage of our
troubles. Hence, in order to avoid serious
trouble, the Constituent Assembly at that
time, in its wisdom, decided that certain
concessions — though they may not be in
consonance with the basic principles of the
Constitution — might be given to the rulers in
order to persuade them to join the Indian
Unicn as a whole. And consequently, these
provisions were made, and I say that they
were made by wise people and in good faith.
But the times have changed. Those provi-
sions have now become irrelevant. This was
made clear by the results of the General
Election. My party had a wide mandate from
the electorate on the issue of the abolition of
privy purse and princely privileges.
Unfortunately, the rulers refused to see
change in the wind. If they.had seen it, perhaps
the passage of this law would have been
enacted long ago and they would have
received a better deal.

Now, I will not refer to the long and
tortuous negotiations which the Government
had with the princes. In fact, Government
wanted to abolish the privy purse and
privileges with their consent. But when that
consent was not forthcoming, there was no
other alternative except to do it otherwise.

Sir, 1 would not like to refer to the
processes through which we have passed,
namely, how the Bill came up and it could
not become law in this House, how the
President issued a Proclamation, how it was
challenged in the Supreme Court and turned
down and how all these difficulties arose. If
the princes had acted with the
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same wisdom as they did at the time of the
framing of the Constitution, I think it would
have gone down to their credit.

Sir, the Bill does not provide for any
compensation. and  rightly so. I have no
grievance against it. [ think it is right that the
question of compensation should not arise.
But there is nothing wrong about men or about
any group of men. It is the conditions, it is
the circumstances, it is the environments that
determine the character of men. There is
nothing evil about the princes either as
individuals or as groups; nor are they angels.
Some of them played a noble part in helping to
achieve the  integration of India, creating
conditions so that India could be constituted as
one unit. Others were not so  forthcoming.
But we need not go into the past history. They
are our citizens. And as the Prime Minister
said, some of them have played a patriotic
role. Now, what has to be done to them? Sir,
while the question of compensation does not
arise, yet they are princes and their
dependents who, if not given "any assistance
in rehabilitating themselves as  honourable
citizens may prove harmful to the country,
but if they are properly treated, if they are
given an opportunity to transform themselves
into useful citizens of India to earn their living
and to serve the motherland, I think they can
be an asset, if not all of them, at least quite a
good section of them. Among these
princes, there are the poor princes. There
may be about 25 or 30 princes who can be
said to be very opulent. But the others are
just the recipients of meagre allowances. I
will lequest the Government to pay special
attention to the future of these small Princes.
While the bigger ones among them may not
need or get anything, the small ones should be
treated liberally. At any rate, the Princes
who have not got reasonable resources may be
given  rehabilitation  allowance or
rehabilitation grant. There is nothing to
debar  the Government from helping those
who need help to re-establish themselves as
citizens I  and not as Princes. I have reports
that the
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[Shri A. P. Jain] Government are
thinking on those lines. I hope and trust it
will be done soon so that this class of
people, though not in large numbers, may be
allowed to absorb themselves into the
normal order of citizens. In particular the
dependents of these Princes who had not
always been fairly treated by the rulers or
even afterwards should be treated as an
entity, and whatever help is to be given to
them must be given to them direct.

With these few words I commend this
measure for the acceptance of the House.
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ar gzat & A qr g avela ¥ A
A gl F1 39X FI7 *1 gAY 0/
g faet mArdr ¥ oad @r AR
I g 1w q dfgq fear wrar
Trfed |

AN, 2T 9T AAT TZA A AL
geatfag fax sa¥ gradnn @8 9
faax wal & fawe gw g £
ZAIT A1 FATT ZA  gAH wrfaay
FY Trararar F1 fsamg & faw mgais
ATz AT A% 7 A57 Awar ghgar
aD A% W g g & fam gmra
FiEAgAy § arAt df e Tl ®
qEMar a4Y 9f | Iq AHT AT 19
1€ gt ar, Faq 4T HIFHT @A
7| (Interruptions) spift g aga gﬂ;ﬁ
ara a7t &, Fa7 10 qq afgdy €y am
2, afsa wam 1 IO W A
AT R AT FT AT A AFAET AT
TzE AT A NFFT W AF AT A
agt & ger AN A1 asawa Jq faaw
B AT Gy g A} 7 wq far ar
aqr wfags 1 uAtar a¥ 1 g0Ar
qr | FFT &7 aeqT 18§ 7w ag
qrATEAT F1 W17 fF @7 Faedt ey
TATH F AT 4, a1 4g AT AT,
T E )

o9 & a3-q2 Aqr|] A qSTHT F Y
aveny fzar, a1 a=ran, IAF0 foar
aq faa, a5 fadmfaare far ok
IAET FATH FT YFLT FATHT T@T |
BRI WIRTIA g9 HAT Y &7 g
dg g ag § w7 7 fagiar ¥ Trarwy
w1 7974 F faw arar o 917 €1 g
dar 7@ @At a1 9@ K ToEi # 97
TAFT I LT @aAT 9T WX Wy
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arrg w1 w4 femww zarw fBaw
TIT g AUGF AV FaT F ZW A faa
AT E WY A1 FAAT FTA ATA T F
JIIEEY BT A | T U oueA
fer¥ grer, gary grar AdY o, AT
Fgr aar # fF wEnr w49 F1
aram foar garen f5 faT & 3%
g9 THAT 9T 42 6T 1 ATAT AT | AF
ar faga wemrgT @A) arg g1 oaf
for faaY gvar & s Aex g1 o
B9 IAFT 74 AT FT A% | g9 AT
q Fa7 zaqr #1932 FeAr a9mEd 2
f& siga wt & w@E AT F ¥ qe3-
AT Haary o\ @w 39 FAT A
fazarm &77 ® fyaw g7grr 92 A
IT q9A F AATHL AT AT ZH CATHI
F1 9ud g fAm a4, 3% 9w g
fwar ar, a7y I3%  wlfawe 71 @7
fr ar g7 8@ 473 @ A7 guw wATA
& gfaarel, 3% fadr aq, 3a% fadmr-
fagre. 39% WZT A1 6, FAFT T2
#ifz m3 3w f&y m oava §anifs
sftaq, oF A1 a8y @7 war @ A7
fadr garsEr # g G@arfaEd #0
A @A F T H omag 15
gradYy g7 9T W 72 fqear

Al @ Amy, § aE FEA
wrzar g fr s gvwe e gfgwan
¥ g0 Fdr A7 g7 A1 TAT ARIIATH
FT 780 ARG {HAT ¢ g AEGET F
Arq 2@ g AT FA00F TA TOAT HE-
IANTHT & 97T aTHF &F  GAET WX HE
Sis @y AE0 & 0 WA o agaw 7 A
HEMCTSAT U8 # 1 97 AT FE & T
& HZ WA 20 A8 wAem 2 os
AT FAT QO OF mrr 7 faawt 15
gare amar afas famar ar ) sag,
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ITH A1 § FAF U FAAA A2,
wgA ¥ (@A AT safa@ § W IAA |
o Rigar T @ a1 "l ag wza 4
fe gmi o gz § A0 g adr
gar &1 #gt aw afdfeafy swrag 2
#IT g ayz 1 Tfzfeafa &1 0w 5
forq sz gfgmar @ wm faar swar a1
g qfefeqiqal 9T &1 9T S
|HAT 47 |

A zn awwd § fF a1 g faa
qIAr & IATC F15 A1 fam qd waan )
afzieafqar n47  aix z7 afefealqai
F1 @Ay A0 AfET | AT & OF
qAT 97 WIT AT 97 AT FAT T4T 3 |
T AT @A AT & AN F 9, 33T
1T afeqrgn 1 a2 @ 4% g, A4
S0 4 A31 W@ a%d & | 47 IA ;W
& AT & A 9gIF gWaAT G 3,
afwa za w41 91 aATdl & FHAF T8
T3 1 gHA 41 AT, AT F AT 5
Mg 5 geq g faq @ 2 @ifw gz
ATHIT Argdl a1 Iq K1 AT AT AFL
9q awdat 41| wax fwEr 1 geafq
®1 GAT AT A1 IAHN U qAT FF FT
agr yar ArAr iz, gw 39 7 faam
@ § | gw ATHl S #1 39 qIqer &1
artad qia § o ooz foar 8 57 0
gefa gegrw s @1 a9 § W3 ol
¥ qra ar #t g1 9 a%dl 1 39 weal
FHg Az O faw " 3 Iaw gw
fadt wdre & fadig F47 & fag qai7
TEE

MR. CHAIRMAN
Patel.

: Shri Dahyabhai

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : Before you call him,
may we know at what time the Minister is
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replying so that we can prepare ourselves
for the division ?

MR. CHAIRMAN : I have a long list. I
think the Minister should reply at about
12.30. You can arrange the length of
speeches accordingly.

SHRI DWIJENDRA LAL SEN GUPTA
(West Bengal) : Please call us also.

MR. CHAIRMAN : Please sit down.

SHRI DWIJENDRALAL SEN
GUPTA : I am sitting down.

SHRI DAHYABHAI V. PATEL
(Gujarat) : 1 am never verbose nor I intend
to make any long speech.

MR. CHAIRMAN : It is not intended for
you.

st o We qi¥ (IAT W3W) :
freeT J@wdq, uF fAaz g% Qfagarny

SHRI DAHYABHAI V. PATEL; More-
over, on this question I do not need to make
any long speech.

AN HON. MEMBER : Are you oppos-
ing the Bill ?

SHRI DAHYABHAI V. PATEL : I feel
that I should oppose the Bill because I feel
that the Go vernment of India is going back
on an assurance that it has given and an
undertaking that it has undertaken very
solemnly. Government of India did this with
open eyes and to repudiate it unilaterally is
something which is not only repugnant, but I
think immoral too. That is the reason why 1
wish to oppose it.

Sir, there have been occasions when
many delicate matters have been resolved by
understanding and by negotiations. If more
than 500 Princes of this country could be
persuaded to surrender their rights and their
privileges and large amount of property
which they were



27 Constitution [twenty-Sixth

[Shri Dahyabhai V. Patel]

administering as  despots, surely negoti-
ations about their rights and a few proper-tits
could have been carried cm with a
little more tact, a little more persuasion,
and the object could have been
achieved.  Supposing it was not achieved.
Then the covenants and instruments of
accession in each case provides that at every
generation the amount that is paid as, what is
called, privy purses decreases. And in a few
years, the amount would have  been
practically reduced to nothing. And what are
we paying ihem today ? We are paying them a
pittance of something which is very much less
than the huge losses that your public sector
undertakings are incurring every year. So, this
could have been set right by other means. We
do not try to do what is right in the right
way. Suppose the decision to abolish privy
purses has to be taken because t e government
feels very strongly about this. Suppose the
government feels that times are changing and
therefore the Piinces shoi: d fall in line with the
changed circumstances. There are other
ways of doing it. The manner in which this is
sought to be done is not proper. The Princes
should have been persuaded to join and to
sacrifice, as they have done before.  The
Prime Minister, while moving the Bill,
pointed out that one of the Pi inccs was
actually fighting in the war. This only points
out that they can be called upon to make
sacrifices whenever necessary. It all depends
on the approach and the manner in which you
deal with the situation. After all just
unilaterally abolishing the privy purse-., 1 do
not think, is very right. 1 remember when
the Kutch debate was taking place in this
House, Hon. Minister Shri Cha\an was
dealing with it. He then said : "We have
mado a commitment which we must honour".
When I asked him : "What about your
promise and commitments to the Princes of
India", he said that it was a different matter.
One was commitment before the international
world and what would be our reputation and
name ? This is an internal matter. This was
what he
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said. Sir, 1 am unabie to understand this
logic that we can be dishonest, that we can
repudiate our commitments inside the
country, but we have to keep our commit-
ments and such things all right outside. Sir,
1 understand straightforward Iflngui and
straightforward talk. 1 wish this had been
done in this manner.

SHRI N. G. GORAY (Maharashtra) :
Sir, may 1 point out to my friend that in
spite of this agreement, we have taken
Cl.adbet and we are going to take K; njara-
gode and all that

SHRI DAHYABHAI V. PATEL : [ am

\uy glad thai n his.

The

army is doing its duty «v) me of the
politicians hs 1 am very glad
about thatand I 1 ill conti-

nue to do its duty. They need to be con
gratulated for that. But that does not mean
that you can do things ii I

will

never put my hand and give my assent to
tiiis and I hope the hon. Members of this
House would ponder o\er it for a few
minutes and think whether it is right to do it
and whether it is right to do it at this
moment'."” Why should the Government
have chosen this moment to do this at this
time and in this manner ?

Sir, the Prime Minister is, not here. I
suppose the Law Minister will reply. 1 do
nut know bow the Law Mirfisier wilt reply,
because, Sir, on the last Bill, J asked him
pointedly thiee or four times the j
question and le did notanswer. You
answer when it suits you end you don't
answer when it does not suit you. That
means you are right whether there is argu-
ment or whether there is justice or not. If
that is  tic attitude of the Government,
what else can I say ?

MR. CHAIRMAN : Yes, Mr. Vithal
Gadgil.

SHRI VITHAL GADGIL (Maha
rashtra) : Mr. CI, J rise to
support this Bill wholeheartedly.
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Sir, at the outset. I must recall that it
was in the New Delhi A ICC of July 1967
that younger men is my parly like Mr.
Mohan Dharia insisted on the inclusion of
the item in the 10-point Programme. Four
years and one election later, their stand is
vindicated. I am sure Sir, they have added
a foot-note to the history of our times.

Sir, I am of the opinion that this Bill
cannot be studied in isolation, because all
three amendments together form one single
whole. Sir, I am not one of those who, in
order to prove their radicalism, will talk
about confrontation between Parliament
and the Supreme Court. Yet, | must say, I
must concede, that it was the judgments of
the Supreme Court which were responsible
for these three amendments.

SHRIMATI YASHODA REDDY
Correct.

SHRI VITHAL GADGIL : Sir, in the
Golak Nath case, after overruling their
previous judgments, they practically froze
the Constitution; by their judgment in the
Bank Nationalisation case, again over-
ruling a series of cases spread over twenty
years, they negatived the Forth Amend-
ment; and, in the Princes' case, they over-
ruled their own decision, given one year
earlier in the Dholpur Maharaja's case, and
helped perpetuation of an order and an
institution based on birth and inheritance.
This is the salient fact that their own
judgments have been overruled and new
judgments given.

Sir, when I was a student of law, I was
told that consistency and certainty are the
hallmarks of judicial process. But. today,
we do not know whether what the Supreme
Court decides today will not be upset
tomorrow. I am tempted to say what was
said about the judgments of the Supreme
Court of America that the "judgments of our
Supreme Court are like a railway ticket,
valid for this day and by this train only".
Sir, in such a situation, when the courts
change their veiws,
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can't the people change their views and their
Constitution ? Sir, this Bill is again criticised
by reference to two or three points which I
would like to deal with. The first is this :
What is the issue involved ? If I may say so,
Sir, the issue in the first amendment was this
: When the Golak Nath Case decision was
given, the first man to react to it was my I
late friend, Shri Nath Pai, who immediately
brought forward a Bill to restore the
severeignty of Parliament to itself and, if |
may say so, Sir, the issue in the first
amendment was whether Nath or Golak
Nath; in the second amendment, the issue
was, if I may say so, whether compensation
for the few or emancipation of the many;
and, Sir, in this Bill, if I may bbrrow the
words of our Prime Minister, the issue is
whether men or Maharajas ?

AN HON. MEMBER : Quite right.

11 AM.

SHRI VITHAL GADGIL: These are the
issues which the House ought to deal with.
The Bills are criticized firstly by saying
that  others also have privileges.
Particularly, reference is made to the
Ministers. [ do not hold a brief for the
Ministers. But one must not forget that
whatever privileges they enjoy, they are
referrable to some office;. they are limited for
five years. And they are elected by the
people. They represent the people. But
there is no time-limit on the privileges
enjoyed by these princes. They are not
referrable to any public function that they
perform. And whom do they represent ?
They represent none except perhaps them-
selves.

Then, again, Sir, it is said that we are
guilty of breach of promise. Mr. Chengal-
varoyan has ably answered those criticisms.
The Constitution, which embodies this
promise—that very Constitution—gives a
promise to millions of our people, which is
embodied in the Preamble that "We, the
people of India. . . give to ourselve* this
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[Shri VithalGadgil] Constitution . . ." to
establish Equality of status. What is the
equality of status here? Princes pay no
customs duty.no water charges, no
electricity, no income-tax. The lowest in the
land can sue and prosecute the highest in the
land. But if you want to take such action
against the tiniest of princes, you must
obtain the permission of the Central
Government.

Sir, I feel so long as these privileges
continue, you have to read some of the
articles differently there is some kind of
invisible clause. For example, in Article 14:
"The State shall not deny to any person
equality before the law . . ."' (except princes).
See Article 15 "The State shall not
discriminate against any citizen on grounds
only of religion, race, caste, sex, place of
birth or any of them". . . . (except in favour
of princes). With these privileges, we have a
kind of Animal Farm —a George Orwellian
situat ion—all men are equal but some are
more eq ual than the others. Sir, there is,
therefore, perfect justification for bringing
forward this Bill. As Mr. Chengalvaroyan
has stated, under the international law, all
treaties are subject to the doctrine—rebus sic
stantibu. A number of illustrations can be
given. For example, the treaty of Lussane
was terminated on the basis of this doctrine
The International Court, in various deci-
sions—for example, Freezone of Upper
Savoy—has recognized this doctrine. So,
even on legal and techhical grounds, my
submission is that the Government is per-
fectly justified

Then, again, it is said—I referred to it
earlie—that we are guilty of breach of
promise. I said that the treaty must be
studied in the context of the situation which
obtained when treaty was entered into. Why
were the treaties entered into ? I would like
lo quote from the words of Sardar
Vallabhbhai Patel. This is what he said :

". . . some of the rulers did wish to
exercise their technical right to declare
independence and others to join the
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neighbouring Dominion. . . .Our failure"
to honour these obligations ". . .would

seriously prejudice the stabilisation of the
new order."

This was the reason given. The security of
our land was threatened at that time. Sir, the
ways of Providence are inscrutable. The
irony of history is that these privileges are
being abolished at a time when again the
integrity of our motherland is threatened ! ...
(Interruptions). What better case can you
have of poetic justice ?

Therefore, I support this measure from
all points of view.

Lastly, Sir, may I appeal to the the
House in a particular way ? Last year the
same Bill was brought. It was lost by a
fraction of a vote. I appeal to all sections of
the House to attone for that technical lapse
by passing this Bill unanimously and
unreservedly . . .

(Interruptions)

Lastly, Sir, permit me to strike a personal
note. Sir, when this Constitution was
framed, my father was a Member of this
Parliament and of the Constituent Assembly.
And it was his Ministry, the Ministry of
Works, Mines and Power, that opposed the
idea of market value. I am proud today, I
became a Member of this House only seven
months back. I consider it my privilege, my
fortune that I am present in this House when
the original intentions of the Constitution-
makers are being restored. In that sense, |
have a feeling that I am fulfilling a filial
obligation.

SHRI BHUPESH GUPTA
Bengal) : Like father, like son.

(West

«ct ST* TOT? (firfre)i sit?,
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afea faar ars & aamg, IgF &
FATAT &1 wAred Gy @ wgr &) s
gy fo@ srgvar 1 @y FY9 4
FCIE E, AT UF ATAAEY AqeqT
HIT 70 swaeql & fgFgEaE F 93w
aga afgar & aew &1 s fgd ar )

w7 fgrgeard & w= WA A &
WATHA R0 A7 al e 5T A
AT wETUATH &1 zafaw qEr qr
iz faear war arfes 7 s wErasT
FIH AT F ®Y F FW AT AT WK
zAifaq s WY 72 sggEAT gWIT AW
F Wi gHifay awaT 3 | 99 WRa
1 wTATEY AT AgrE @Er 9T @41,
gm & AVETA o |qF A wiaw Faa
2o &Y AATAT & fAw & @ 9, A9 IW
qUg A AT HPIWAT WA F qq
&q § Fear faaree wramdl 1 a@erd
T A I WA 39 ARY Fg-
faez qiéf fgrgeam &t wordt & fag
ag W@ 41 M fgrgeam &1 swar &
CICER il

SHRI NAWAL KISHORE
Pradesh) : Something against . . .

(Uttar

=it gTw war: fee @ sfagm =1,

SHRI BHUPESH GUPTA : If the
Treasury Benches are interested, they can
chair him up.

(Interruption by Shri C. D. Pande)

MR- CHAIRMAN : Mr. C. D. Pande,
please let him proceed. Mr. Suraj Prasad,
Please go on.

SHRI BHUPESH GUPTA : Sir, Mr. C.
D. Pande may not be a born prince but he is
a contemplated prince.
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»{t FEr gE RIYT (TET)
AN, A A7 WAAT AT FE TE §
g T79 2 |

(Interruptions)

st gTW YA W9 I AW A
TIfFT | AART KT A1 IT GAT T &
TEY AT O | WITFY W Al AR &
a1z gum |

(Interruptions)

arft g w@rar fe a7 qrardr
#1 dErE qE 91 @ 9r A% TiE o
zrzr M fazar sram 3 @ 4 fog
aag wrE #1 wraEr fae 91 9w
9T WA T FAdr H1 47 HIFIET
4 f& g g usw ) awifia %
qA1G-A1g T UHT WEIUSATHT 7 HY
garq F fzar s afew ow
fafax gza1 3@ awg g€ wiv wan
IO & 19 UF AWWMAT €
famr aar wir SAw1 fad-od el
fagrarfasr fag

A, wr A Fr Ay o w@r @
3aF! aga afgar fear sar ar i &
g9 WAL S F 7w AN 8 faegaw
aznd 2 ¥ 8% gosl & swE
AT HESTHAT F1 @eq FI7 & fan
ar gac ad% wfeaarz f&r o 4
afemft g7t @ a@ § Ao aga @
f& T AUl 1 g W wqar
& dg ¥ sasr fag gzr fzar
afed fgrgeard & @@z al wga &
afwa @ g9« frdt g8 quea fawan ar
@l &, 3% fadmrfasr gara fed
ar @ 2 oA wifdr @ oa| 9w
et w1 1€ safer 4@ 2 =rfga



35  Constitution (Twenty-sixth

[ gz=r qa1z]

yat 9T it TE AT 9 A
& ¥ 51T AF7 g7 41 fF 0, F1A
Falar 7 fggem & weer U
wgiUSEl § ATq AT AAR g A, S
FUT U A, WA FAH g A, I
gsdaT fear @ TR &\ WA FEAT
g & b amaar, THRUTEML, 48 TAHZT
Alt ag FAAZ w@d A I AEA |
fy feegrard & famra & fegeama @
ga 15 a0AT § | FIFA F €A 49
w18 quat 1 %1 ez awrg fadiad
M7 w1% afer sara fadea 7@l &)
3q A97 W1 UAIEE gAT AT aF THIHE
o wrad § wwa g f5 w93 g
gwit oF WAt A wgl 5 30 LT 4
% 7z ar, ag @A fed af @t f5 0
agrowst w1 Sd q@  fgar s,
wfer 9@ 9T TEW &A@ AG
qre xa & faear e wroaar AfET
W WFOATHT B A 9T ITET WA
wzr wgoam, fgprava &1 quw
afgfrea a7 TCHIT AT G FAAT AT
IAFT WA WT GX FAF AEAT G
aiv, fggena i ®i€ o1 wrad W
Fam a1 IA%1 a1 FigA ¥ gArtaw awr
A &y 9FAT 2, 39 9L F7 FAWT AT
awar 8, afed s wgrory wne fad
®t ag ¥ & arg aafasz o ¥, AT
fedt Wi Avg 1 ga w1 Al IATL
¥g &7 & A Feda ggua § adl-
g &) q¥r ) frrgeam § w9l
Afwe sorw fadioreg /8 @ a%d §
wive @ aw ¥ UhEE &%
fergear ) waar & my I agl
fear mar zafaw &Y g 9T A Rar
fc wat & dfaarr # & arF fasl) o,
wift gfara A wndr gE ow T
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4 {5 fargeama & oz g% faams
WATA T34 AN | FF AW, IAH AT
fa=rdi & &1 S wgrAHE F1 AG
2 T3 ¥, 9 JAAT W ey 9Ei &
ANT IAET AT | ATAT vy e §7
A% wrg Wi 3373 9, afaq fergearm
FI waar 3u% faars ww@rs 3zq &
ol wvwr ag g fE oF deaard
fazr agr o gur AT ag qaaeafa &
qra gun o al oEr gqra § et
ag %3 ¥ 72 arq swaEm & faae
Al Hawwar § frag wwa g, g
THUTHIAT T9q § AR wEifag fgg-
@A 7 gz 2637 afqaa gaaq
fadtas avm a1 w@r 31 fegegram &
AT AT AT FIGT F WA qAUAT
7Egq ®1 4g o1 979 fwar oy, & 9
FTEMWT F@E | @A a7
A1 a7 $gd ¢ (% THE 47 1A qran
oA 9 # A1 AR, 99 %
wqT 1 USAT wgrvat 1 faqar
&1 20 ad & QA & wwr gEIAAH
FNOF wd w7 Gasmm d faq
FF 3| o FUe % fgara & 20 a9
W UF qIG G0 F1 AT | ZH IH OF
A 9§ fggam & 71 oF awr
FEAET @ avd 9 famd 10, 5
ZAT AT F1 F19 {9 q%ar 91, 0F
At @z waal & g fgrgear Y v
fzal & ag @ar aF4 7 faan fgeg-
ara &1 Fr&l THy THT &1 fa=rs )
g%l 41 | oF °3 w® § fageaa
§aum Udl S # oS awdr 4f
faa® gt &1 w7 faz awdy 4 )
#3798 qgTr wgar g 5 ara saw
Y, T ®UF A F F1E F9g
gl & 94T ¢ WA WY K1 9T I
aqraA FIE a1 AAT A T AE T Ao
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q I | AU T AT FIWG AR
EIECHER T RER G E B (R FAl
AT BT €1 & A2 wia) 41 W17 (9%
FIQT ag g AT FI9EL g1
& 1T WA A wETA F AT W@
& 39% fag g7 &1 115 sanq 430
g | WY FT AIWT AWFAT 2T Al R
q& A5 d20 ars arg an oq 2 %
A1 AT FT U F AN 20T 97 1F HL
AYAT o (4FT (4912 F43 2 | AT TG
F1 Fiad AvaAT g A4l #udl 97 99
ST gl w1 UM Wed A1 A1 9e44
9T (1240 § A1 4 97 WA HIL g
qQF {4 QAT %921 430 & HIT "aq
HAed g ) Sq% @RA Al w9 @0
1§ 997 g1 & aqilw ag a1 g
9 9T 44 a4 am g a7 gaan
TET g9 & e qa 4l g1 A
& tan <, 9 F¥UE %1 &1 KA
AN g, AIFT 1g3AE F A4 6
fau 34 &1 &gt wwa g1 OS5 4uz
BT &1 9F qeEAE idi g a1 SHHl
A1 WAL 2T 2 1 AT 59 @
& 939 $I 1% FIRT 12737009 § w3
TR TG AW 33T 1§ g7 4w
facga #wala® g, @ q@ &0
AT FAT AMZ 41 | 739 @l |
qegAT Frgar g e 9a 3 g 4
wafs fgegear & €7 Ul wgrasial
F AFAT A AT FAE 1 HIA oAl
W@y, @Aar &1 g ANz & G4
. A% GAAT A TG T WL g AGHIA
A1 9T SHHT qYA AW UA 9T G
W 9| 99 WY TR 4g 4l Azl
gawr fwar &1 6 =as ag FM@
78l F AfEd 91, A Welaw w4
g 48 TW [aegw uHa 4T HAT
3egiT ag w fwar | s\ awg 7 @i
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T FT 72 ¥, I 997 FT AT WiF
T2 q, TN AT wrE g 4, wfwd
WA 97 27 azg &1 d fegmia ¥
HRT AT & A1 gh g gar g

Al ®o ®lo d¥r (Idar) ¢ AR
gurwarz A1 f§ wT T Ew @0

g1

o gTw %A : gq OF 90 47
G A A1 73 2, &w Al saqeqr
A AT @ 7, 0F eafdd F 47 AT
gazamis am§ afva fggman
F A0 QT A 0 HgATAr §OF qaAv
L F QA2 a1 fs ws it @
%1 gz @ E 1 a1 & ag qgAr wgar g
fFeafaa F o gl w4 & arg
0 IARI qHIG AAZIT GEIE &Y
A ) @ ag A g A 3 &
qZd F AT 4471 0| 2 f39% ag|
F WRTIFAL HHA AT T § WL
IF8 TAF! g A fEvar g
2, 9A%F WH AU dur WA g
faasr 92 93 939 & 91T 394 Fa18
T FA &, IAH QT qA AT WA
faaa f¥ ag sz Fwd g, ar g
faq & 9t 9@ F @I W INH
FAT A7 9817 g2 939710 A § 48r
WHHAT | TIA W FaAr § & Afa-
47 1 959 41 f3dr awg &1 wifgs
q39 IB1 K IH HEA F1 IAHAT F
faega waa gwaar ¢ W F awwar
¢ 1% ag qwiea g1 srar Tfgy o

T A A UF G| WY wEAT
qEAr | uw W § R wiE & @
WEA E0 g 2, AN KA FT WA Frav
at ZH) 1A A | G 2] W 9w
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[ gz wwiz]
gr adr g, weil a1 zaar & {zar o
Tgr g & fudy qq agra €1 9 780
g Wl wmEl gaar & 47ivd Adr
Far g

oA, wq 0§ ag A1 g
g fF zm faa & =meaw | gwifasr 24
F @A W ®IE @F g@aarT J@4r g,
1§ wrgara A& & 1 #a1 fear sor
Wiy A2F & | 5% fAu gzarar at
F1X a4 gar var & feaar zar a4z
F1% a@r wrAar | &4 gar & 5 aware
3 #r% aga 41 g (aw gafas O
faar €1 @gr AT 10 I 347 F
&9 faaar wz faaar & @ g
3IF! saar & sa fAam, a1
F weaifad & wre 9T garfas 4
W ag & s § qasar g 1§ ag
ara fasga nom g gwifaar fe@
ag & faui il gwa qsqiad
wfaara gaEa &1 9@ fFa1 3, =4
gfqara gmaa & garfas gafasn
Ty FT F1F 959 AT ISAT | HTHIT 41
fag & i 1A AT, ATHT AT
drga &1 mli qdar g fs s w21
AWl Y gATfEs 3 & @A F ag
a7 v wfeqare sl § | Wi gurfasr
g ama & fau | segrare & fag, gew
& fau, aw & arq a3zrd & fam)
¥ e wgrasr & a1 § | fgegeam
Fuae o fa@ Az @a ara war
WEIUAT WAG] F A4 ZT TF Y, 97
AT qE @ T Al qg WAL FT G4 T
@ q, I YALT AT @ F &1 7 WA
qEUAT HUAT FT G X TE 4 Al
gutfaar fra ara & faq | a1 29 &
g wzard & faq gurfas 7 ¢
gafag 7T ara § f gonfaar &7 4
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FI1E a1q g Ag g aFa g 1 AW
Fz41 2 fv ag zedflaail qaiaT g
g WL & g FTAT Argar g & s
HETOoHl & qr FH g9 ad
T A=A F AT TA AA-AET WK
a5l & a7 97 F gy AT sifawrarsiy ¢
a%q § zafae zas) uF Jar o+ gur-
fastr 23 ®1 wv7 gz1ar 78 =fga
A el & wrg & gw faw #7 w0
Fal g |

SHRI N. G. GORAY : Sir, I would like to
point out that having passed the Twenty-Fifth
Amending Bill yesterday this Bill is only a
sequel to what we have done yesterday. It is a
consequential legislation. The Prime Minister
in her speech very appropriately pointed out
that we are just now in the midst of war, a
crisis, and she further pointed out that when
we are fighting on the western front and on
the eastern front, the bullets of the enemy do
not distinguish between a poor man and a
rich man, a prince or a pauper. Sir, I would
like to go a little further and point out that
after all, what is the reason that we are
engaged in this war. It is because there are
certain values involved in this war and those
values were yesterday defined as democracy,
socialism and secularism. Had not the Ban-
gla Desh leaders subscribed to these values I
do not think that we would have asked our
armies to fight for them simply because they
had risen in revolt against Islamabad. It is
because they are fighting for certain values
and because those values are such that we
share them with them that we are staking
even onr fortune and we are fighting side by
side with them. Therefore, Sir, when we are
considering this Bill, I would like to
emphasize this fact that this is a part of the
whole scheme of progress to eqalitarian
society that we want to establish in this
country, Sir, yesterday I did not get a chance
to speak. There were so many people who
referred to Fundamental Rights and to
Directive Principles. I take this opportunity
to point out that perhaps
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it is our Constitution alone in all the
Constitutions of the world which in its
preamble has used the words 'social justice'
as one of the aims. It is not only equality,
liberty, fraternity but also social justice. What
does this social justice mean ? Social justice
means that there will be an eqalitarian society
and I am one of those who hold that if our
Constitution is correctly interpreted, it is not
necessary again and again to say that we want
to establish a democratic socialist society in
India. The whole concept is embedded in the
Constitution in the preamble, in the
Fundamental Rights, in the Directive
Principles. And I am really glad that today
we are fulfilling one of the obligations that
have been put on us by the Directive
Principles. Sir, I am one of those who hold
that the Directive Principles and the
Fundamental Rights must be rend together.
The Directive Principles really are the
sustenance of the Fundamental Rights. 7f the
Fundamental Rights are to be divorced from
the Directive Principles, the Fundamental
Rights will become like paper flowers
without any roots in the soil of this country.
So when this particular amendment is being
moved and this House is asked to accept it [
have no doubt in my mind that it is only in
pursuance of the very vital & very sincere
commitments that we have made to the Indian
nation, to the Indian people. Sir, many times
it is being pointed out that there was a
contract with the Princes. On this point on the
last occasion also I had spoken and at that
time I had the opportunity to state that if you
really go into the history you will find that
the Princely Order was created by the British
with an ulterior motive and they had made no
bones about it. Many historians have stated
that this Order was created by the British as a
bulwark against the rising tide of nationalism.
When today nationalism has become
triumphant and when from nationalism we ar?
moving towards fuller democracy, socialism
and an equalitarian sociV ty, is it right, does it
stand to reason to say that the Princely Order
should not be touched ? My friend, Mr.
Dahyabhai Patel refened to the contract that
we had with
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I the Princes and said that we must not go
back on our word. I have great respect for
Mr. Dahyabhai Patel but I would like to say,
if we had a contract with the Princes, had we
not a contract with the people of India. What
is the contract ? And this contract with the
people of India has been stressed again and
again and again by all the parties including
his own party, and the contract is garibi
hatao. It is not the slogan only of the ruling
party. May be that they used these words, but
I think that this particular slogan belongs to
all the parties. It is anational slogan, and if
we cannot do away with poverty, let us at
least do away with inequality. When we can
move towards that . . .

st wEmEle i (IAT NEW) ¢
aidr &1 Aiz AT

#f) GAo Wio WX : ALE FT AT
§Jr | This is not something to be distributed.
I thought that my friend Tyagi had a
maturer idea of distribution. It is not that we
take something away from the princes and
give five rupees to each Member of
Parliament, or somebody waiting
outside. This is not the idea. The idea is that
something which has become patently
an anachronism, something that needs to be
removed, is being removed, and therefore I
would like to say that nobody should really
oppose this Bill. I am glad to find that the
representative of the Jana Sangh has said
that they are supporting this Bill. This is a
sign of the times, there is a compulsion and
people are feeling that compulsion. I would
remind this House of a very meaningful
saying in Sanskrit. The saying is :

Vihi'.e karini kirn ankushe vivadaha

It means when you have sold the elephant
and the price has been agreed upon, why do
you fight over or haggle over the prod, over
the ankush ? After all, you have sold the
elephant by the Bill yesterday. I would like
to ask my friends sitting here who are
perhaps thinking of opposing this
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Bill that, after all, when this House has
passed yesterday the Twenty-fifth Cons-
titution (Amendment) Bill, what is the use
of talking about this here. I really was of the
opinion that this Bill was not at all necessary
when you have passed the other Bill,
because that is all-inclusive, and you could
have done away with all the princely
privileges and other things by simply saying
that there was a nexus between what we are
going to do and the Directive Principles and
therefore we are doing away with all these
privileges.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : The Supreme Court would again
have challenged it in that case.

SHRT N. G. GORAY : Therefore T would
say there should be no debate on this at all.
If is something which is conse-il and it
follows from what we did yesterday. If you
want to be logical, there is no other way
except passing this Bill wholeheartedly. But
there is one thine fthi < I would like to
stress. Yesterday also. °r. when we passed the
Twenty-fifth  Constitution (Amendment)
Bill, there were people who asked : what
about the other Fundamental Rights ?
Therefore, some of the amendments were
moved. And today also my friend Rajnarain
ji is going to move an amendment which
says that it is all right that you are abolishing
the princely order, but you have not said
anything about compensation. Whether yon
call it compensation or whether you call it
amount, as somebody said it was a legal
term full of meaning, I would like to ask
what is it in your mind. Will the Prime
Minister or the Law Minister who is going
to look after this Bill kindly get up and tell
us how you are going to compensate the
princes ? Is there any idea of compensating
them ? Is the compensation going to be a
very substantial amount ?

SHRI MAHAVIR TYAGI : Compensa-
tion will go against the spirit of the Bill.

SHRI N.G. GORAY: If you do that, then
I would say that this will rebel against
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the spirit of the Bill that we passed yester-
dny, and it goes against the spirit of the
assurance that you have given to the people.
People do not want this compensation. I was
surprised that my friend. Mr. .Tain, showed
such solicitude for the princes. He said that
we must consider their case. Sir, when we
know that there are lakhs of unemployed
people and when we admit that it is not
possible to give them emplovment. that it is
not possible to give them any sustenance at
all. is it at all necessary to point out in this
House that the case of the princes also should
be considered ° Sir. I am not against giving
some rehabilitation allowance to some of
those who really have nothing. Let these
things be examined, but there aro Princes
who have so much propertv that if you want
to compensate some Princes, give them
sustenance, you ran 'ake away from those
who have got more thon enough and give
sustenance to those who have nothing Let
there not be anv burden on the exchequer at
all. Therefore. I would sav that the Law
Minister or the Prime Minister should be
good enough either to explain wh”'t their idea
of compensation is or they should accen' the
amendment which is likely to be moved.
Thank you.

SHRI AKBAR ALI KHAN : Mr.
Chairman, Sir, I commend (he Bill for the
acceptance of t' e House. As has reen said by
the hon. Prime Minister, this motion has
been fully supported and very ably supported
by my hon. fr'ends, Mr. Jain, Mr. Goray and
Mr. Chengalvaroyan. I do not think there is
much to be said on that score. Why I
requested that, the floor be given to me is
this. Notwithstanding what my friend, Mr.
Goray, has said. I feel there are dependants
and particularly employees in a large number
who have been depending on the privy
purses, the budget of the Nizam was called
for and it was found that 95 per cent was
spent on employees and other thinks. I want
the Government not only to take those relat-
ives who are dependants but also others who
are in their employ.
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DR. BHAI MAHAVIR (Delhi): Just one
clarification. If 95 per cent of it is for the
employees, how does Nawab Saheb support
the abolition of the privy purse at all?

SHRI AKBAR ALI KHAN : In
principle I support it. After the declaration
that we are all equal, I do not want , that all
these things which are absolutely outdated
should continue in principle. At the same
time, for those people who are dependant
on them and in view of the large
unemployment, there should be some
provision for them. Otherwise, there will be
further unemployment.

5t favam amt ; & #g grdar
gr g fa fadt o aY ag a1 dw 2
afsa 97 gmEm o1 glar gy Iaer
FAT EIAT

o) TEIT WA WA AITATN
AT FHT QI @ H F STAET El
Tar |

You are living in the old days.

SHRI A. P. CHATTERJEE (West
Bengal) : What is the amount of your privy
purse ?

SHRI AKBAR ALI KHAN : I know
that when my friend, Mr. Chatterjee, has
nothing substantial, he indugles in frivoli-
ties. Government abolishing their privi-
leges is perfectly right. Government
abolishing the privy purses in the existing
circumstances is perfectly legitimate.
There are changed circumstances, bui I
want that some thought should be given
not only to the relatives and dependants,
but also to the other employees wl o are in
such a large number. After the abolition of
privy purses, they will all be unemployed.
This is a matter to which the Government
should give some consideration.
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One word more. It has been rightly

said that the Ruler of my State under the

grip of a coterK' of Ittahadul Musalmins
did not behave as he should have. I may
tell you that people of all communities
had suffered. It was only a coterie which

j kept him captive more or less and he

j was under their guidance. When you talk
! of that, please do not forget the millions

| who did not support the attitude that he

' took. With these words, I hope
the

I  Government will give
to

what I have said.

consideration

SHRI NIREN GHOSH (West Bengal) :
Sir, naturally at this time the debate is not
raising that much dust and straw as we did
last time. . .

First of all, I would say that the Prime
Minister referred to Bangla Desh in her
speech. I would only like to recall the
words of Mr. Tajuddin Ahmed in this
connection. He has asserted the right of
self determination of East Bengal. That is
the premise upon which that is being done.
And of course, democracy is also involved.
And we do not know how the Chinese
Government could forget this essential
component part of the situation, not only
the atrocities committed: and an oppressed
nation has the inherent right to self-
determination, to national freedom. That
being so, they exercised their right, and it
is the duty of all democrats, of all
communities of all socialist governments
to support it unconditionally. We cannot
understand the attitude of the Chinese
Government in this connection.

Sir, this measure is a long-delayed
measure. In fact, what should have been
done by the people in 1947 is partially
being sought to he done now, because at
that time the Tndian people were fighting
for freedom and certainly they wanted to
abolish the princes, they wanted the
elimination of all imperialist interests,
their capital, their banking and everything,
and they wanted also to abolish the
zamindari and give land to the tillers



47 Constitution (Twenty-sixth

[Shri Niren Ghoshl

freely and without any compensation being
paid to the land-owners. Nothing was done.
The people were prepared. There was the
naval mutiny, and there were rebellions in
the various military barracks. But
everything was made to come down, and all
the purpose that our freedom struggle was to
have served, that remained, and we are
carrying on with that legacy and fifty crores
of our people are making penance for the
sins that we committed at that time.

Now, I would say that the Prime Minister
said that it should change non-vio'ently and
peacefully. I personally find it a little bit
difficult to agree with heron this point. Here
are crying contradictions. The Anti-
Monopoly Act is there, but the monopolies
grow; the zamindari was abolished but the
concentration of land remains and the
landlords grow. Untouchability is abolished
but untoucha-bility remains. And I do not
know if, even after the abolition of the
Princely Order, the princes will go because
even now, in the Telephone directory, it is
written "Sir Biren Mukherjee". 'Sir' has
been aholished but the telephone directory
says "Sir Biren Mukherjee".

AN HON. MEMBER : It is a mistake.

SHRI NIREN GHOSH :
thing, and it is continuing.

That is the

Now, Sir, all this deadwood and dead-
weight be abolished completely and all their
properties also be taken over. That is what a
democratic revolution is meant for. This is
simply abblition of the privy purses and
privileges. If democracy is to gain roots in
the soil of India firmly, then not only should
the Princely Order be abolished but their
property also should be taken over. It is
dead-wood, blocking the path of progress
and democracy. As monopolies are rotting,
as landlords are rotting, similarly they will
also be rotting. If all these were abolished
and swept clean at one stroke India today
would have
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would have
State almost
comity of

been a different India; it
been amighty democratic
equal to China in the
nations

As everybody knows, our House had a
role to play. We passed a non-official
Resolution in this House. We brought the
House to the fore, rather I should say that we
compelled the Government in a sense to
bring forward this measure. There was no
other go. Now they say that it should be
done in a non-violent and peaceful way.
1 think this Government has no right to
use those words because the people in my
State ate suffering at the hands of this
Government for murders that are taking
place there. Are these non-violent murders
? Are these lootings, arson, killings
and murders of my people that is being done
is being done in a nonviolent way ? I do
not know. It is for this Government to
clarify. Anyway, every step that
contributes towards the forward march
rightly our Party would unhesitatingly
support.  In that sense we extend our
support to this measure. But we still
maintain that even this step would not
make them meek. Even with their pro-
perties and privileges abolished, with their
obscurantist ideals they will continue to
block the path of progress and democracy.
Therefore, we are not statisfied with  what
the Bill contemplates. In fact, all their
properties should have been expropriated
because it is the blood money of the Indian
peoples that has been transformed into the
properties of Princes.  That money should
have come to the people; it should not
remain with them.

Lastly, Sir, this Bill is silent on the
question of compensation. Whatever the
name, as transitional arrangement something
will be given. What is that something ?
Therefore, the Government has kept the
option clear, open. That is wrong. This
House was definitely of opinion that not a
single naya paisa should be given to them.

SHRI M. N. KAUL (Nominated)
Option is kept open.
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SHRI NIREN GHOSH : Not a single paisa
should be given to them in any form because
that would betray the trust of the people.
That would betray the spirit of the
Resolutions that we passsd in this House.
The attitude of the Government would be
judged by the attitude it takes on this very
question. While the Government are trying
to seat these Princes over the 55 crores of
people, our crores and crores remain
unemployed and starving. And it is their
blood money that is now the Princes'

property. On this question you will be
tested. If you take a correct, ruthless
attitude,  then that would be a step
forward, that would be  setting a
precedent. On the question of abolition of
landlordism, abolishing the  Purses and
making the peasantry what is should, the

peasant proprietors and owners of their own
land, you will be tested. It may be that only
small sums are involved. If you give them
any compensation, the sums involved may
not be very great. But the question of
attitude is very important in this matter and
this Government will be judged by the
steps they take in this regard. So, |
would request Mr. Gokhale to make it clear
to the House why they are silent on this
point and what the Government wants to
do in future. Or, they should accept the
amendment that we have placed before the
House. I have placed an amendment. Mr.
Rajnarain has also placed an amendment.
These two amendments are almost the same.
So, I think the sincerity of  the
Government would be tested on this very
question, not on the question of this  Bill
which was a foregone conclusion after the
House passed Resolution almost two years
back. So, with these words, 1 would request
the Government not to indulge in
platitudinous words and  side-track  the
issue by talking of peaceful change, non-
violence and all that, but come straight to the
brass tacks and give a clear inkling of their
mind to the House and to the country at
large.

#SHRI S. SIVAPRAKASAM (Tamil
Nadu): Mr. Chairman, I would like to say

#Original speech in Tamil.
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a few words in support of the Constitution
(Twenty-sixth Amendment) Bill, 1971
which seeks to abolish the privy purses and
privileges of the Princes.

Today's world is in pursuit of knowledge
and seeks to remove illitracy. This world
which once upon a time was ruled by Kings
is now ruled by the people. In the civilised
countries also monarch ies have been
abolished and the Democracy is prospering
there.

Our country is a democratic country. In
this country, I think it is shameful to find
Princes existing like dolls. What are these
rulers doing ? In a society where the people
work hard, what is the use of these Princes ?
In our country they do nothing. They
merely lead a life of laziness and luxury
without doing any work. Is it fair on the part
of the princes to live like this without doing
any work when crores of people are earning
their bread through hard work.

Twenty-five years have passed since we
attained independence and set up rule by
the people. Even now, the princes do not try
to live by their own hard work. They still
want to lead a lazy and luxurious life.

"Shri Bharathidasan was the greatest
revolutionary poet in Tamil Nadu in the
Twentieth Century. While speaking on the
princes, he has stated like this :

"Pachairatham Parimari Intha Nattai
Saliyatha ~ Varuvayum  Udaiyathaga
Thanthadevar ?

Avarellam Inthaneram Eliyaga Muya-
laga Irukkinrargal ;

Emantha Kalathil
Puliveshani Podugindran.

Etrankondone

Pothumakkalku Pullalavu Madhippe-
nam Tharugindrana ":"

As stated above, these rulers ruled in the
past. Today even when they have lost all
their rights, they do not wish to
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[Shri S. Sivaprakasam] abandon their life
of luxury and easygoing. As this is a blot on
a democratic country, Government had
brought forward a Bill last year in this
House to and the privy purses and privileges
of the Princes. That Bill was defeated in this
House. It is not known whether the defeat
was due to the reason that the importance
and necessity of that Bill could not be under-
stood or for any other reason. We all know
that that Bill was defeated only in this House
and it had received wide support in the Lok
Sabha. During the last elections, this issue
was accorded much importance. In Tamil
Nadu, the D.M.K. Party swept the polls as
also the Congress Party of Shrimati Indira
Gandhi did in the other States. Therefore, as
a result of this Bill, I am confident that the
Privy purses of the Princes which are a blot
on our country will be abolished.

The revolutionary  poet Bharathidasan
has stated the following about the Princes:

"Vaaliya En Nannodu Ponnadaaga.

Vaaliya Naiperummakkal Urimaiyarrir
the Velliyapoi Mannidaiye Vinveel-
thikolli ~ Vellvathupol =~ Thanithalum
Kodiya Aaatshi"!

In memory of such a great poet, the
people of Tamil Nadu had confidently
expected that the Government will issue a
postal stamp this year. But the decision of
the Government had greatly disappointed
them and distressed the whole of Tamil
Nadu. I request that the Government should
change this decision in the matter and at
least in the next year a postal stamp in
memory of the revolutionary poet shold be
issued.

At the time of the elections many
promises were given. I request the Govern-
ment to fulfil those promises expeditiously.
Lack of means, poverty and unemployment
the problems faced by o« people
throughout our country. The Government
should make all efforts to
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solve these problems immediately. I request
the Government to see to it that in our
country poverty and other hardship do not
exist. This country should be a Paradise on
earth where all are treated j equal.

To conclude, 1 would like to quote a
great song from the revolutionary poet
which reflects the above ideal :

"Ellarkum Desam; Ellarkum Uda-
imaiyalam.

Ellarkum Ella Urimaigalum Aaagu-
gave.

Ellarkum Kalvi Suhadaiam

Vaain-thiruga !
Ellarkum Nail Ithayam Porinthiruga .

Vallaikum  Mattrulla  Selvakkum

Nathudaimai J

Vaaikkarisi ~ Ennum Manappanmai
Po-Oliga!

Villarkum Nalla Nuthal Mathai
Ellaikum

Viduthalaiyam Ernay

Manimurasam Aaarpeeray!"

1 have quoted this song from Bhara-
thidosan because it reflects the basic cul-
ture of Tamil Nadu.

With these observations, I wish to state
that I wholeheartedly support the Consti-
tution (Twenty-sixth Amendment) Bill,
1971.

Thank you.

sit sfteray arsft (fagre) : madrg
Yroi wgeg, § @ fadaw o oy
arfs wTar g 1 aga zw ot am g fir
W 2T ¥ ag fadaw &) ax wnar 6k
atw & dredt s s gy oWy
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AT ova FfoE df § gEx 1953
¥ wa wgrarer ¥ gueEy saedn
FAA F A gEET A AT gy
Heg & QT gEAt A 1954 § g7 awta
ATET SYATAT FY FTAT FA O OF A
orquy & (Interruption) ;s:ﬁ FY 1w

off ToarT (JAT gdw) ¢ &
IAF) FgAr AgAr § s aymfafes
Gz W% @A FAw X § I9
TF AT Y )

ot gamfe: & argar § fr
dr v gaew W A T )

i} srenTT areil ¢ TS ATIEA Y,
T Y e wy @il 1 33T

a1 §9 20 & @k ag w21 ar
¢, wFr grwar @ ulT SIg Ay wif
G yaAfax odf § zed faw az
worft & 5 Y A # fammar @ wiw
A AT wRrRrErst #1 G 9f fasmn
g1 a1 3%t o) fafmifawrr av gER
g % 2 Arfgm . Afr 1955 o
% a1z oF gq v, %8 f3 oF g 2 fa-
O wmEr g, 12 a8 § @17 qF T AT
2 safs g qiEl J, gArd AT
a, gy €1 f5 1967 & 57 wdlq
§ eard e shear wwg @ A
seary qra fEar )7 gy g fx
Trar wEreTAst A A1 fad 9 g ®ye
W1 fadrarfagrc & IAFT BT ZAT
arfge 1 &fFT 1967 $o & @18 77 93
4N gRIR /T &, UIT qAL H, 1969
§o ¥ oY 3iF Fazrd 1A F1 wAR
srar, @ gAF 19 fzase 1969 &
gz seard fxar A7 48 9E@ A7
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wenfa & qra gon, feet & gae fade
T8 frar a1 wra: 99 gwfa 7 ey
AT § ag SwATd a9 g, df ¥4
uAT § gATd TUSA ;AT 7 ATA
fear ot gewr & qarfow &1 a4
f§ a7 svft % s=dt faqus ar
FT & AT AZOATAT &7 A1 Frdl 99
& o o fadarfyers & 3991 a7 #3X
fear @ry 1 Sfeq gard) axwre az @
gAare @ Foar o fer 1970 %
¥a{F A azal ¥ 1z 99 aged
dqa gl dlt w3 7@ AT 9w
T @ gz ot 3z g fear
qFT OF LHAT YISE & FAT, g A3
waifedy @i # 2, afemn -
A & qm gur a7 dMag A D
wE | A ATF YIS BT & R, wE-
fa T wdigy, grafEa 5@ T
f=n &1 g% grafees &1 f& 9t o4
afeqn warfe) 8, @3 amfa @ @
foar 79 fom #var qe wr @ &fas
fip ot g wsATEW o wEEET 39
&, 7 AT F o qg )

ot aATafa : W9 913 ¥ ¥3 1, 73
AT I A A 9 E )

ot sfeAz ol FRd E gz
Az War &1 aq G 9y fawoazg B
g 3frardt w1 @ fear av 34 A
A o@R wem FA wWifgm ary
w17 faar gmfasr § am @var
arfza =ar

0 gHIT 47 F AT 9k Al
FT T afet o 1 W TH F | OHIA-
A [aeds g@za, w7 918 "t
AT AW w34 3 Al 4% 927 fvaq A
am T 2 f& zaa) wrgndt tgg wa
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EiiEcried

AT a9 A F AT WGTUAT & QAT
oq g T A F T A1 W AR R
H1T afdy oft 77 ggrs &, a7 o g
A1 AT A AT AT AT AT Al-TET
F1 AR R Aq W FET 5 g
widE ga1 ) witdz 41 56 3%
SAAT F AT ZAT § | W A7 A%
arg Al ZAT 1 WA A 4 AR
aze dr 4 Far F usr wgEraam
1 way g@r fafzw areregarg ar
TZT E, 9T T § A1 qg Wl suEedT
v, SwA g, wrfe g /iv
il a1 gu Wgd 2 g 3, qIgYA qAr
@ E fedt g 3@ g fagmfusg
A1 3 77 &, 7 A stwar 337 Wl 98
L0 Wt @ avgar T gRiET e
AFOSATHT A A q1G K1 AT faar
afeq 3a% arz ot afefenls 2§ AR
g & #7 #sagqaw wgr 5 2w v
ag watar 21 war ¥, fazia &oeac
A ams g 9@ F M D40
qEAT 7 GATAATET IR0 AF & fAn
fag=a &% faar @ o zafaq sy war
AFIUNHL AT AE A A2 FET
IATT AT T §, IAH! 417 AT
aifgr & ag feafa & wix 3d@1 56
FI1g FAar &1 7 F=|AT 9027 v &w
IAF ATT FAT FEF 414 2 |

17 F1 #4194 I5090 A0 fof A
T A FAT FIFN ATAT 2 1 HqIZ
A AT 9T $UF FIA FT HAA Al
21 oY ZRIT A1 AFAT WA 717 A18T
aazr fu sas w1 gaofaw & @i
A Aty 2 3«7 3497 00 ) faawr Fas
g7 #3 7z 74z faam §1 ag qarv ¥
a9 9A WA §, THE FRIL 07
ama faas w2, fageaaz ok
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dgvrarg § @gr oW AIST ITHY HHEH
g, I & A9 7 WU AR q0E L
ar genfaw d Fifae #3% saq & @t
qizwT @ & W ol garfaw @ § a2
AT w1 F fF IAu @ & faawa 73,
A o wgar 2 s g w1 grer @
T el Fr AT U% AL F, T4 56
FU0g A a1 §, A1 A7 §, 48 TEIA1a-
Wz & o7 svd ez g se § 9940
ary feardy & a1 gz a9t am faad
7 faaq 600 & 3@ o197 wEI-
s 4, fafea aresa & qu 9
qysil A 602 waii # fgegeary 41 afz
frar ar @fwa e Giferard & arg
%1 3% faar war | g7 IaF fau
fadl avg @1 s ar fEdy avg &1
gargar g1, FFeaad g, eq fadas §
AT Agedr AZF g Al avmT & (@
ag AWl § (% daelaT §g a|
FH AR AFL T FF AT FIH oA
aig at saeql G4 w0 & A 77
foet % 1 ag gwi71 q7aR @ qarfra
v afz =g avg &1 saaeqr gl
qdl Zq AWAT I EHA L UH wWEl-
AAH & AW 9T @IT 9@ &7 OF
a3t BIZT HT TFHI AAAET FIHT, A
warastl w1 ggrd 3 A1 WA
Jauda wigs, § aw fgmswr fw
GEAT A1 UF o1 M@ § g 92
F war o1 f azere W frara & @i
W AR FT 4597 FET A FaAT HI4T |

12 Noow

|t wawfa @ 99 WMo I9 97 Fgg
qa FIfAT |

ot aam ardt o TFE w2
afan  gas 4 931§ a1 2 g9
fan s g q¥a o@ myadr ar
ATH HAT, g wrAT F1 A1 A # wiw
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& Y gewre & qarfea e fr fad-
o @l arE AT & & M mi Eaa
qret & ot @ qrafead @@ & o
AqrT AN § F 29w § A9 W0 | T
gurdl grIw & yaifem § wfE 2
zq 2139 A, 7159 AT A THI T &
qeqra 1 gaaeta @ qra fFar ar
st mia o Tawr @dawafa § o
giar =ifge, @ FATT grafesa qu
Zrr ) wa @9 @1 a9 g3fa ag
et A AT 2, st faw a7g § Usa
et 3 vE MT Aga faar ar At qAT
&1, FfFa 4= § 78 gFT w9 g, T
garTr 90T gAd g1 T, e fro Fdl
oF gCF AlE F § TAq Zad avE 41
77 & zafae az a3 rgenfa & 919
g1 arﬁrtr T AT woHY ToAd =TT
A &, TR trgrtm:ﬁ F g oA
Z1Edl 2, m‘atrrfn. q FOaAr qEq &1
qfzerrn &7 2 | T AR & ATG bt
faias &1 arsz #€ar § 7T g q
fzaree QT ¢ (& O0F fagt #1351 T
LCIEELS aﬁﬁﬂﬁﬁ' ar zifaadl AAFH
HIz ot @ 1A FAT TN AAIE FAHI
fyey A arg el @, I AT il
g g1E smmeqr wdr A =fgu
sa 273

ot AT (IWT AAW)
Ay, H OF fq3zq @Ar Faar g |
a4 ATy o F1 FQE & N T aFT
agr #itE a7 i, weE AED A,
Sfea wa § 7z sTardl &1 9% I5AT
Frgar ¢ fa AT AT ®IE AFEF UA
TAT & sze adgrfa @ fadl f@a 1
qra #1721 & fau agr &31 AT
1, a1 Far Y AzEd A TE
F7q &I pfagr 2 f& ag A% 313

w7 qaAr A 7 X AR gqfﬁﬁ, AT
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argar g f& ag a1 &= 4z afaw
gr fF ¥ @ wa0 fF e gere ard
TERY TE-AA AL grar A1 3T FEFT
9% T | EH FAl 99 SrOd 39
qayq?

sit sierag qwEt . gafan {4 #Er
a1 F@ifE gAA 0F AT TAF1 aFgeAfa
g e fFarar

off famat q@ - 7 wzT § &2
g awar ¢, @ 9@ & faiw |
Flz FT aFal 7, TS A & FFAT
g afps forit @ mfas g @ fe
7z %3 [ "2 gte & 57 AT | ]
Aa wre (9399 &1 G IIAT
qrgar g aits agt 437 &1 44 AfH-
FIT F 1 FAK1 G4 &1 A1 A1 FE
qaeq FOMT— @ fam &1 fasdt A
#r9 wF f9aast 1 (merruprions)

SHRI LOKANATH MISRA (Orissa) :
Sir, I am going to excuse and I am prepared
to go to the extent of excusing a lunatic.
But, Sir, how can a lunatic sit in the House
0

1

MR. CHAIRMAN : Please do not say

this.

SHRI LOKANATH MISRA : Can he
have the cheek to say that since we voted
against this Bill we should go out? Who has
got the cheek to say that ? .. . (Interruptions)

st PrategT T ¢ WIT FAT qAvAT
qrgd #1 AEAIETT FW@ T A
a1 gw @ & fAQ #4371 giE T 94
FHIOA |
SHRI LOKANATH MISRA : He

must be thrown out ...(Inrerruptions). He
must be thrown out of the House.
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MR. CHAIRMAN : Let us go on.

ot WA ¢ A, § Aveh
T fgreaT I A 7 W qIE
faur ot & s w='m s oF mgafes
Sq 3 IgFarg - -

st Al © 07 gEErg s
agl ffarg |

Y qareaT T : AT drga g3
w1 @letr ¥ alg I§ THY Fg @ §
Fq FeET F AN oAHdr & Inw
37 7 fafar

o} siteAz ot @ a7 & gafao
g @ § & 9z 993 qrg frar
m L

ot @teAIy frs : g SO0 wear
aqiE 97 1 $fza7 2

SHRI CHAIRMAN : Let us hear Mr.
Sen Gupta.
SHRI DWIJENDRALAL SEN

GUPTA: Sir, 1 stand to support the Bill. The
Bill gives a direction, and that is im-poitant.
The money that will be saved is of little
consequence. So long from the Congress
Government there was no such direction.
But because of certain very important
constitutional amendments and legislative
actions, the Congress has given a new
dimension or a new momentum

Now, [ am here just to support this
Bill on that ground.

Mr. Gadgil has tried to formulate certain
issues involved in it. I would like to ask my
friends who are passing it to consider only
one issue. What was the moral behind the
privy purses ? Was there any moral sanction
behind it ? If there was no moral sanction,
the law becomes mfructuous.  Keeping in
view the chapters
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on Fundamental Rights and Directive Prin-
ciples, was there any nexus with this privy
purse? I submit that if there was no nexus
and if the privy purse becomes something
subsidiary or secondary—the Directive
Principles are of utmost importance—then
the privy purse has no ground.

Mr. Chairman, Sir, you are an eminent
jurist. You arts an eminent lawyer. I may also
submit before you on this account that the
whole thing was a fraud on the Constitution;
the whole thing was a fraud on the people.
Mr. Chairman, Sir, did we pay any privy
purse or compensation to the Britishers when
they left India? No. Of course we paid them
by way of the partition of India, which is
going to be annulled today. I remember today
Dr. Rammanohar Lohia who started agitation
in every native State, and it was the
consciousness of the people who. but for this
compromising thing, would have snatched
democratic rights of the people.

Without doing anything in return for 20
.years they enjoyed these purses. Let them
forego them now. Mr. Chairman, Sir, there
was the Nizam of Hyderabad. What
happened there ? There was the people's
revolt. There was police action. Similar thing
would have happened if the other States
would not have joined India. So, as for
ourselves we have no scruple. We don't here
stand on a guilty conscience. But we stand
on strong moral ground that what we did
then was wrong and what we are going to do
now is right.

Mr. Chairman, Sir. 1 in this connection
also tell you that the question of repudiation
has been taken up. What we are “oing to
repudiate is something which might have
been true at that time, which is untrue today,
unrealistic today, unpatriotic today. I also
request the treasury benches today to
repudiate all our commitments with U.S.A.
We hive to contest with them. If they
continue their unfriendly attitude, cannot we
repudiate that ? We can repudiate that.
There are various
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precedents of such repudiation also. That
is why I say, let them gather courage.

Now, Sir, on the question of privy purses,
Mr. Sivaprakasam has said "Let us do
penance". Yes. I was one who could not
appear on the 5th September, 1970 to vote
for the Bill. I asked this House also to hold
an inquiry why on the 4th September there
was no evening flight from Calcutta to Delhi.
The flight was cancelled. Why was it
cancelled ? On the Sth September I was to
reach here at 8 in the morning; the plane was
to leave at 6 a.m. Who is going to answer
that ? Who is going to do penance for that ? |
had my ticket for the 4th September but the
flight was cancelled. In fact I had my ticket
and I was to be here at 8 in the morning.
That flight reached here at 730 p.m. On that
occasion Acharya Kripalani observed that it
was an act of God. True, the ways of God are
very very difficult to understand. God
Decrees something great. God wants
something great. That is why today we have
the Constitution 24th Amendment, Constitu-
tion 25th Amendment and Constitution 26th
Amendment Bills. If the pi ivy purses Bill
was passed at that time, probably this thin?
would not have happened.

Sir, before I sit down I may tell you one
thing more. Mr. Akbar Ali Khan and Mr.
Goray suggested that some sort of relief to
those who are poor among the princes may
be given. Let me oppose that idea. All 1
want to say, before 1 sit down, is one
instance.

There was the Raja of Saiaikella who
used to get Rs. 87,000. One of the sons of
the Raja is Bhupendra Narayan Singh Deo.
Another son is the Deputy Chief Minister of
Orissa. They are five brothers. Bhupendra
Narayan Singh Deo was not in the good
books of the eldest son of the Raja and that
is why he, his wife and his two sons have
been denied even a room in the palace.
Even a room in the palace has been denied
to them. Their belongings were thrown out.
Bhupendra Narayan
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Singh Deo wanted the mediation of Mr. R.
N. Singh Deo, the Deputy Chief Minister of
Orissa who was at that time the Chief
Minister. He was a very powerful man but
he could not go against the wishes of his
father and his eldest brother to have a
reconciliation.

So, if this money is meant for one man,
they deserve no sympathy. In mjst of the
fu.iiilies we find that the second brother, the
third brother, the fourth brother get nothing.
So, my submission before you and before
this House is, if this compensation is given
only one individual may be benefited. If the
other family members —sons of the same
father—stand in the street, they can also
stand in the street along with the others.

SHRI HAMID ALI SCHAMNAD
(Kerala) : Sir, I support the Constitution
(Twenty-sixth Amendment) Bill as it has
been passed in Lok Sabha. This Bill seeks to
delete article 291 and article 362 which deal
with the privy purses and also the rights and
privileges of rulers. Again article 363A has
been inserted by which the Rulers cease to
be the Rulers of the Indian States. Privy
purse is abolished and all liabilities and
obligations in respect of privy purse are
extinguished. Sir, this is a landmark in the
history of our Constitution, in the history of
India. We all know, why the Government
has been necessitated to bring forward this
Bill. It was only about 15 or 16 months back,
an enactment was brought forward by the
Government which was passed in the Lok
Sabha, but when it came to the Rajya Sabha,
unfortunately for a fraction of a vote, it was
defeated in-this House. Government with
good spirit brought an Ordinance by which
they abolished privy purse, but the princes at
that time did not take the action of the
government in good spirit. Entire nation
from Kashmir to Kerala welcomed the action
of the government in bringing forward this
Ordinance, they cherished this, but what our
Princes did was that they challenged the
government. Not only they challenged
the
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[Shri Hamid Ali SchamnadJ

government, but they challenged the times
in which they are living. They did not know
which side the wind blew. They rushed to
the court, got a stay order and subsequently
obtained decree in their favour. Personally, I
feel that this action of Princes was a blessing
in disguise for the ruling Congress. That led
the way to the dissolution of the Lok Sabha,
to the midterm elections and finally to the
massive support for the ruling Congress.
Clamouring throats and starving bellies of
the people'of this country gave a free
hand.to Shrimati Indira-Gandhi 'to go ahead
with {he-progressivelegislation. She 'has -
now brought forward the -constitutional
amendments. The Constitution (Twenty-
fourth) Amendment has been watched here
whereby Parliament has become supreme
legislating body of the country. Of course,
everybody knows, in any country ultimately
sovereignty lies with the people and ulti-
mately we will have to go to the people. So
the people in the country wanted the gov-
ernment to bring forward progressive legis-
lations whereby everybody could live in this
country as one without any difference.

Now, at least I appeal to the Princes to
adjust themselves to the changed circu-
mstances. 1 appeal to them to forget the
glory of the past, to forget whatever they
enjoyed in the past and try to live as free
citizens of this great nation. The Prince in a
palace or a chaprasi in a palace has got only
one vote in this country and if this is so, how
can we distinguish a man with a man ? This
is the reason why the government has
brought forward this legislation and that is
why we are supporting this enactment
wholeheartedly.

Shrimati Indira Gandhi has shown to the
world that thiough parliamentary democracy
alone we will be able to achieve the goal of
socialism.

MR. CHAIRMAN : All right. Thank
you.
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SHRI HAMID ALI SCHAMNAD: I
would make one more appeal to the gov-
ernment with regard to compensation. I do
not say compensation should be given. I
want, Sir, at the same time allowances
should be given not to the Princes but to the
dependents of the Princes. There may be
army of dependents, army of servants in the
palace. There will be army of people who
are dependent on them. Let them not be
thrown on the street as beggars, that is what
I want.

MR. CHAIRMAN .
much.

Thank you vtry

SHRI AKBAR ALI KHAN : Shri
Rajnarain is very anxious to perform his
duties. You kindly make him the Vice-
Chairman.

MR. CHAIRMAN : Shri Nawal

Kishore. I want to call the Law Minister
at 12-30. You are the last speaker and try
to finish.

ot 7awt feme 0 qunfs wgiag,
foa fam &1 gifed awdw avar g
AT AT QI AwGT Ay g oo
Amq, g Afaqw ¥ wfww 7 T g
ara & g agaag & frew aod'sg &
HAT UF AWITATE) RIS F T5Ar
war oo frdt were oY Fes,
sif o W FE & wmre g, A
gt | & €7 ara wY wEar g f
AT AT TAAT IF 4WA a@F A4Y 7Y
a4t § 7T ag A 9 ¢ 5 39 gurer
W AATT AT ATF FE Fay I3 U
¢ BN AW T SefiErd gqr wen &
wE, aad witad wm § g,
aregFArd @ €1 0 9l f g2-q2
setaafa iz oAefe 1 ga% m &
sl wifgs afer 9 gaar Fre 9
faar anr g wifezar-arfzear ga4)
A &9 frar o owar 2



65 Constitution (Twenty-sixth

{7 DLC. 1971]

Amendment) Bill, 1971 66

g% @i § ww wEe Wy, | A 2 F fpoam § aad & oan

amamd, § 7 &1 wrfed #3999 g
J9 gra wurer fvowowr g g
A\, 77 W1 wrA gLwre J (waAr g
7z fas TR, TREAE
¢ 39 =g g &, o
gffearsez #iw q F1 97 AT 57 FA
# gz Gar gt Ius arz @1 2 g% g,
g7 ) gwT F i I FWAIIE
ST 1 /AT | A1 AIH IAFT TFRIA-
wez frar AT Tgr & & zAEr AT
FETE N

ghza aa ) @ gl ¢ fE
A\ 7 TEH KA TAEHE
& a3 47 2637 FrELZqEHAT qHIE-
Uz T TAT | THEH AE AWT A
wa #1% g A faa g e 28
FreAtZ oA arfaaa TaT ar s zare
HOTAGIAT EEAr 1 FHAT I H
qiaF 41 | § gueAr g, a7 41 4@
[UAT WA T ATA @eH 21 AAT 2 )
oq Wl AT qETAATE A WA AT AT
q3FT g1 o g g /el F@f

¥z @zedi 9 F@ 5 oy g
TATHT F1 FE Wiz ggrafa & s
affa & Jg go ot sa aarf A
& fau &=z ad 2, wife A, §
500 arer & fged ¥ wAr Ad =mvan
2, % fag 100 @A a7 ary wzar g,
fe 1857 % sa femgae &0 g
qrarar ¥ @Eg zE A 3w ARy 4y
LER ANE R E D E T2
arg fear stz faasn g3 F a7
Frog T W faw g A W
gy war fain fegegram & o
fawaraaa frar a1 | W @A A

1947 % =1 zfegy zfeerdrm ez

| mE gar lafew aifame ® gaw

]

HAGT WAL T IOA AT ARA A1
F%1 fergead & g anEg M
TEAE Gar AT A%A A4 AT Fg A
ol Fifaer o §1 #fpa a7 Frafama
ar, szzgdaiay €Y, @ oxa ¥ fe
IR wAIEr & g T 91 567 HrE
4 fgegeam ¥ ardr gifafes &, gawr
qraima f5ar #iT a8 a0 § goima
Frar faait savar a2 o afF gur A%
qGHI% W ET g€ | AT 39 wraded
F 7 A 3% 39 (A, g3 o,
AT g A0 qIT g gat ¢ g
"l qigAt s Al 7 ogra a9
cHifes® gt &7 &, afe & fae
a1 mew g1 e, arfs s oma qret
FALTA F1 wrgA o1 agt @ fE el
fergein & 9z o avg A1 ardamEr
A1 it ofr fF 1 wx 77 fas o fred
1 Jiw g wE 2 faawr faardt qar
TN AT, FA U REUSATAT HT
fogl wvarr 92w & fegmm &
gfezg g % waw § oavg faan, gas
& swe qarg & qry wrAar g 6y §
awwAr g Frfgedy o gas aard &7

777 qv g ot Fzr aa fE Awfaa-
a9 T @z 219 g1 1 sreay g & a2
arT wYAET 2 RAT Avg 1 ag | saar
i fr arer & w amifarea
F1fs & wore wwadt adgf o fa
T o) e v g1, TrArdT w1 wzfEn
WA T A T 97 A7 ATGT A0 WL
IA1 39 q9q W1 29 faw 7z 7 9

#rar Tfgw ar 1 g9 awad § gaw

wra
| ot o AYFr fear T 9% 9% a0
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[ 73w e

AwA, @ o # gk g em-
wgdt AdY & fr g fardaw & qrg w5
% 717 fggrara ¥ AW wroar |
T® gracg § ofeds BT &Y am o
Fft wE IAA AN FFAw Arg ¥
Ta%7 Farat fearwar | K aw W w
@ N wmar 5 afeqas dve §
a7 g1 44 @A afgn, a7 ow
AFHIG Ay 913 2wy qtzee dwey
¥ qrma 7 07 gq fagaw & &1
arer A @ wnife & A 2, w3
4 FDT Bo AT ¥ 1T ARIATIZ A2
oo g 4z o fagi gk AfF
® I ¥ g¥v o% 34 330 & A477A-
ardl  qFEqT & ATE A1 WA
' 3% qAYA F1A7 F1fge | A farman
§ FHT IET Qi ) w1 @A w7
FT AW &7 AT T, AT
w17 7 grr e ghefagus g7 sAfaR
o fewdfrdm =1 & ag avft 7mg
Q7 &y 7 TZ AHA! | FIOTA FAATT
FY WFAT A1t 72 )

UF q1q U idT F qeger § oAy
MEAT 1 WH OF I A grEeg
¥awdfs 73 1949 § qoare 9w
mror grw ¥ fav 2ETrgw oWy
T q @1 # ungw v F mrgey o
FA  gmsg  F v E  fanm ant
amv YT ) H3 \wrEr qF AY o FET
f£ v ArEl w921 wUF0 AT 02-
nAE w9 0d & rq y 3 73§
Ag 414 {IA wma T A ATAT &)
HITIT OIS Fe¥z WHI T, FTEA
wara  fzar f= gw gz <af gawA g1
f& maanz ww tfem @@ gaa 7
SEA 2 v ag wEtE IR 98 AF wEy

ot | W FH, R oy i rvana &
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wrateE ¥, gfea Owee §, aXER A
fraat &fsarE 1 qraAT $AT qET 4v
o1z feaar &=t ww@r qwr oar) &
o vy Ty fede & 38 @mr |
21 wifazr § gz 9iq F &1 3q
g% A #§r a3 g4 WA aF a7 F fr
FrUars & AN T FA&1 O a9
&Y N, qUT L ANG  FAT TIAT qIAT
g fevar A9 1A w1 fwaAr =T
AT QY ZHA ITAT AEITUATUT AT ITHT
#1 #iga 97 |30z fqar & O & 3957
W=y F, AT 72 UF weer A 3 oAr
30 |YaT 2, 7T K Zwar Fav A Iy
fee 3#zia war % ag avaz &7 oy
¢ ule & gaw 57 as frwdw, g9
aptt F1 o FIT TgEA w AN
wWwr faq A1 39 997 9T 37 W
ued fgas 7 @ ge w awwn dan
FeAr | eufaw o wEaT 2 R "R
O A AR WA Foarvg Sy
uarz fear 2, ag gaargaa & fam
arar g & "Wz T 3z gare fam
area®7 #1 g AFar )

A, o 21 T ST @A
v zar ) FO WA gz ¥ oAz
e § o o war wzeer §
FAu G A § A F ag avgar 2
fe foasr faft 99 20 garg s7ar
qrETr A F9 F 3aF fau aadie
97 eq faar srg arfs & adm 7 21
@1q ) mg & oarg 37 Ty F  «rg
Sl ®AATE T F7A F, AHT HH
w4, g &1 59 fasw & qra g1 WA
® arz &G g owan, s gaw
Fegfafaiam & fag #18 sadt #r
AT =fEgr )

wifadl # us ¥ FFFC @H
T@T g | Fag fAdga s w[gar
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£ & sl & agrawr zro 7y fag
ST 7 @ET andq w78 a9y gt &
ferq @t srafsas frar @ oz s
o FIH ITT F 3An faw 7 oasar
ang & anify g g4 avg w1 waw
Joree fergeam & muarom safaq i
87g /T A FIA F1 FqT T
g zafaw # a7 Seiz s@rg fa
M FET VAT WPUAT § T IAHT
ATHA $3 AT g B @@y H,
agfz @ 3u*1 gufa & 9T a7 gwAT
T4 | AT TR §EANT X 0 &9
A%l F M § @1 IWHT qHAT FW
¢ WA WA TR TIAT § |

THE  MINISTER OF LAW AND
JUSTICE fafiy Wtz =mim ==t (SHRI
H. R. GOKHALE) : Mr. Chairman, Sir, in
view of the near unanimity in this House
on this measure I do not think that a long
and elaborate reply is necessary. Sir, |
agree with my friend, Mr. Goray, that in a
sense this Bill is a sequel to the Bill which
this House passed yesterday, the Constitution
(Twenty-fifth Amendment) Bill. It is a very
happy coincidence that within 24 hours of the
passing of that Bill this I louse is called upon
to consider and pass a Bill which undoubtedly
gives effect to the Directive Principles
contained in article 39(b) and (c) which
were intended be provided for in article 31C
of the Constitution. The basis underlying the
political as well as the moral implications of]
this measure has been ably put by Members
of this House, both on this side and on the
other side and I may particularly refer to the
able speeches 0i' Mr. Goray, Mr. Chengal-
varoyan and my young friend, Mr. Vithal
Gadgil. They have dealt with all aspects of]
the matter and I do not consider it necessary
to repeat, particularly as I said in the
beginning, when there is near unanimity in
this House so far as this measure is
concerned. I say near unanimity because in
spite Of the fact that a large number of
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Members have participated in the debate I
heard only a single and lone voice, that of
my friend, Mr. Dahyabhai Patel, striking a
different note. Therefore it might save us
time if only refer to the few observations
which he made in the course of his speech.

Mr. Dahyabhai Patel said it would have
been better if this had been done by
understanding and negotiation. Sir, everyone
knows that th*re had been long and
protracted negotiations at one stage with the
Princes. Therefore we did negotiate; but, Sir
if we negotiate, what can we do if they do
not understand? The wholo question is
this: negotiations were carried on but
understanding is a matter which depends on
ihe understanding of the other party also. It is
as a result of their failure to understand
that the present situation has arisen about
which T would like to remind the hon.
Members of this House. Now the situation has
changed. Do we not know that in the last
elections we went to the polls asking for a
specific mandate on this issue? And I
wonder whether there was any other issue
which was more prominently placed before
the people than this issue that we will abolish
the privy purses or other privileges of the
rulers. And is there any doubt about  the
mandate that the people gave ? The mandate
is so unequivocal, is so clear, is so much
leaving things beyond doubt that there is
no question that what we are really doing
today is that we are really fulfilling and
carrying out ovr duty in obeying the mandate
of the people. This measure has a history. It
has not been  very long. It is all fresh in our
memory. A Bill had been brought before the
two Houses on an earlier occasion, and
but for a fraction of a vote this Bill could
have become law even at that that time. That
was a technical reason why that Bill did not
g0 through. But the fact still remains
that the entire people of this country and a
huge majority of both the Houses were in
favour of the Bill even at that time. Now we
have got the added strength of the
voluminous and large support, the
undoubted support; which the
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I Shri H. R. GokhaleJ people have given
us, the mandate that the people have given
us and, therefore, what we are really doing
today is that we are really implementing the
promise which we made to the people.

Some reference was made to the public
sector undertakings. Along with my friend
Mr. Nawal Kishore, I am also nol able to
understand what has that to do with the
question of the abolition of the privy purses.
Maybe some undertakings are making
losses; some others are makings profits.
Perhaps it was intended to be pointed out
that if you are making losses to such an
extent in the public sector undertakings, why
not incur the loss in the payment of four or
five crores of rupees as privy purses? Maybe
thi Member did not say so, but I belies could
be the oniy relevancy, if at all, to the
reference made to the public sector
undertakings.

SHRI NAWAL KISHORE : T am sorry
Mr. Gokhale has misunderstood me. 1 just
said what he is saying.

SHRI H. R. GOKHALE: This is what I
said also. I am also saying what you were
saying.

MR. CHAIRMAN : He is simply say-
ing what you said.

SHRI H: R. GOKHALE : Actually I said
that I agree with Mr. Nawal Kishore that
there is no relevancy in that reference.

SHRI AWADHI-SHWAR PRASAD
SINHA: Mr. Nawal Kishore need not
understand the answer.

SHRI H. R. GOKHALE : It is not a
question of five or four crores of rupees. It
is a question where certain values are
involved. Thesr sallies cannot be measured
inicnis of money in learms of rupees am
as pies. The question is what value do we
attach to a principle. And if we attach value
to a principle’, which has been always
dominant "before our eyes, which has
been

[RAJYA SABHA ]

Amendment) Bill, 1971 72

a dominant principle underlying the
Constitution, the value of social justice,
equality before the law, the value which we
attach to the necessity of the establishment
of an egalitarian society, a society of
equality in this country, then these values, in
other words as some hon. Members
suggested, cannot be measured in terms of
money. It is the importance which we attach
to these values which is really the backbone
of Ibis measure.

Then. Sir, it was sa'd that Parliament
should not do it Unilaterally. In other
words, the millions of people in this
country whome we represent should go to
negotiate with and to seel

men

t

of a very small or a handful o f people who
not been able to see and realise the signs of
the times. Any measure which this House
passes can never be described as unilateral
because it has always the sanction of the
people and it is on behalf of the people that
we speak.

Then it has been said that the measure
is without any reference to, or is silent
with regard to compensation. It is silent
with regard to compensation, but hon.
Members will see that the silent'
is JO loud and vocal in a Bill dealing with
a matter like this. If compensation was
intended to be paid, could it ever have
been that the law would not provide for
compensation because, | take it that the
Government cannot paycompc
without statutory authority. Therefore, the
fact. ..

SHRI BHUPESH GUPTA : But the
transition allowance should not also be
paid. Nothing should be paid.

SHRI H. R. GOKHALE : I am talking
of compensation. I am al preseni
chalk. With regard 1o cheese, we will ¢ <mc
to that afterwards. What I am submitting is
that there is no reference in this Bill for
compensation, because the law dees not
authorise payment of any compensation.
What further assv is required? Therefore,
the very fact that
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it is silent about compensation means
that the underlying basis of this
legislation is that compensation is not
to be paid. No further explanation is
required. Sir, on j both the sides of the
House different views have been
expressed, one view going to this
extent that nothing even in the nature
of an allowance or rehabilitation
allowance also should be paid.

My friend, Mr. Goray, agreed
that something should be paid, but
it should be in the nature of a
rehabilitation allowance. There has
been difference of views on this so
far as this House is concerned and
there were different views in the
other House also. In view of the
fact that this is a matter in which
people feel differently, the matter
requires consideration and all that I
can assure the House is that the
matter is under consideration
especially from the point of view of
the smaller Princes. Now most of
the other points have been dealt
with and I do not think that I should
take the time of the House any
more,

SHRI BHUPESH GUPTA: I do
not understand it but what is meant
by smaller Princes?

SHRIH. R. GOKHALE: I am
sure my friend, Mr. Gupta, knows
the difference between big and
small. With these words, I
commend the Bill for the
acceptance of this House.

MR. CHAIRMAN : The question
is:

"That the Bill further to amend
the Constitution of India, as
passed by the Lok Sabha, be
taken into consideration."

The H.'use divi!.-1.

MR. CHAIRMAN : Ayes— 172;
Noes-
9.
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AYES—172 Abdul
Samad, Shri A. K. A. Ahmad,
Shri Syed Alva, Shri Joachim
Amla, Shri Tirath Ram Anandam,
Shri M. Anandan, Shri T. V.
Ansari, Shri Abdul Qaiyum

Ansari, Shri Hayatulla

Appan, Shri G. A. Arora,
Shri Arjun Bachchan, Dr. H.
R. Baharul Islam, Shri

Barbora, Shri Golap

Basu, Shri Chitta Bhadram,

Shri M. V.

Bhagwat Dyal, Shri

Bhatt, Shri Nand Kishore
Bobdey, Shri S. B.

Brar, Sardar Narindar Singh
Chandra Shekhar, Shri
Chatterjee, Shri A. P.
Chattopadhyaya, Dr. Debiprasad
Chaudhary, Shri Ganeshi Lal
Chaudhari, Shri N. P.
Chengalvaroyan, Shri T.

Choudhury. Shri Suhrid Mullick
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Das, Shr Balram Das, Shri
Bipinpal Dass, Shri Mahabir
Deasi, Shri Suresh J.
Deshmukh, Shri T. G. Dikshit,
Shri Umashankar Doojjar, Shri
R. S. Dutt, Dr, Vidya Prakash
Gadgil, Shri Vitha! Ganguli,
Shri Salil Kumar Ghosh, Shri
Niren Goray, Shri N. G.
Goswami, Shri Sriman Prafulla
Gowda, Shri U. K. Lakshmana
Gujral, Shri I. K. Gupta, Shri
Bhupesh Gurupadaswamy, Shri
M. S. Hasan, Prof. Saiyid Nurul
Hathi, Shri Jaisukhlal Hussain,
Shri Syed Iyer, Shri N.
Ramakrishna Jain, Shri A. P.
Jain, Shri Dharam Chand Joshi,
Shri  Umashanker  Kalyan
Chand, Shri Kamalanathan,
Shri M. Kau], Shri M.N.
Kemparaj, Shri B. T. Kesri, Shri

Sitaram
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Khaitan, Shri R. P.

Khan, Shri Akbar Ali

Khan, Prof. Rasheeduddin
Khobragade, Shri B. D.
Kollur, Shri M. L.

Koya, Shri B. V. Abdulla
Krishan Kant, Shri

Krishnan, Shri N. K.

Kulkarni, Shri A. G

Kulkarni, Shri B. T.

Kumaran, Shri S.

Kurup, Shri G. Sankara
Madani, Shri M. Asad
Mahida, U. N.

Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.
Mangladevi Talwar, Dr. (Mrs.)
Mani, Shri A. D.

Maragathum Chandrasekhar, Shrimati
Mathew Kurian, Dr. K,

Mehta, Shri Om

Menon, Shri Balachandru
Menon, Shri K. P. Subramania
Mirdha, Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Mohamod Usman, Shri

Mohideen, Shri S. A. Khaj
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Mukherjee, Shri Pranab Kumar
Murahari, Shri Godey

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.

Nair, Shri G. Gopinathan
Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Narayanappa, Shri Sanda

Narayani Devi Manaklal Varma, Shrimati

Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R. T.

Patil, Shri G. R.

Patil, Shri P. S.

Poddar, Shri R. K.

Prasad, Shri Bhola

Prasad, Shri K. L. N.

Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Puri, Shri Dev Datt

Puttappa, Shri Patil
Rajnarain, Shri
Raju, Shri V. B.

Ramaswamy, Shri K. S.

|9 DEC. 1971]

Ramiah, Dr. K. Rao, Shri
Katragadda Srinivas Reddy,
Shri K. V. Raghunatha Reddy,
Shri M. Srinivasa Reddy, Shri
Mulka Govinda Reddy, Shri J.
C. Nagi Roshan Lal, Shri Roy,
Shri Biren Roy, Shri Kalyan
Roy, Shri Monoranjan Salig
Ram, Dr. Sangma. Shri E. M.
Sanjivayya, Shri D. Sanyal,
Shri  Sasankasekhar Sardesai,
Shri S. G. Satyavati Dang,
Shrimati Savnekar, Shri B. S.
Schamnad. Shri Hamid Ali Sen,
Dr. Triguna Sen, Gupta, Shri
Dwijendralal Shah, Shri
Manubhai  Shanta  Vasisht,
Kumari Sherkhan, Shri
Shervani, Shri M. R. Shishir
Kumar, Shri Shukla, Shri
Chakrapani Shukla, Shri M. P.
Shyamkumari, Devi Shrimati

Singh, Shri Bhupinder
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Singh, Shri Bindeshwari Pd.
Singh, Shri Dalpat

Singh, Shri D. P.

Singh, Shri Inder

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sultan

Singh. Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan

Sinha, Shri Rajendra Pratap
Sisodia, Shri, Swaisingh
Sivaprakasam, Shri S.

Sura] Prasad, Shri

Sushila Mansukhalal Desai, Miss
Tilak, ShriJ. S.

Tivvary, Pt. Bhawaniprasad
Tohra, Sardar Gurcharan Singh.
Tripathi, Shri H. V.

Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati

Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R. Vero,
Shri M.

Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillai Vimal Punjab

Deshmukh, Shrimati Yadav, Shri Shyam

Lal
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Yajee, Shri  Sheel
Bhadra Yashoda Reddy,

Shrimati

NOES-9 Deo, Shri Bira Kesari
Jagarlamudi, Shri Chandramouli
Mariswamy, Shri S. S. Misra,
Shri Lokanath

Mohta, Shri M. K.

Panda, Shri K. C.
Patel, Shri Dahyabhai V.

Reddy, Shri N. Sri Rama.

Ruthnaswamy, Shri M.

The motion was carried by a majority
ot the total membership of the House and
by a majority of not less than two-thirds
of the Members present and voting.

SHRI BHUPESH GUPTA : Only

nine? Not even enough for a football
team.

[MR. DEPTITY CHAIRMAN in the
Chair 1

MR. DEPUTY CHAIRMAN
We

shall now take wup clause by clause
consideration of the Bill.

Clause 2— Omission of Articles 291 and
362

MR. DEPUTY CHAIRMAN
The question is :

"That clause 2 sfand part of the
Bill." The House divided

MR. DEPUTY CHAIRMAN:
Ayes—
169; Noes—=8.
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AYES-1 69
Abdul Samad, Shri A. K A.
Ahmad, Shri Syed Alva, Shri
Joachim Amla, Shri Tirath Ram
Anandam,' Shri M, Anandan,
Shri T. V. Ansari, Shri Abdul
Qaiyum Ansari, Shri Hayatulla
Appan, Shri G. A. Arora, Shri
Arjun Bachchan, Dr. H. R.
Baharul Islam, Shri Barbora, Shri
Golap Basu, Shri  Chitta
Bhadram, Shri M. V. Bhagwat
Dyal, Shri
Bhatt, Shri Nand Kishore
Bobdey, Shri S. B. Brar, Sardar
Narindar Singh Chandra Shekhar,
Shri Chatterjee, Shri A. P.
Chattopadhyaya, Dr. Debiprasad
Chaudhary, Shri Ganeshi Lal
Chaudhari, Shri N. P.
Chengalvaroyan, Shri T.
Choudhury, Shri Suhrid Mullick

Das, Shri Balram

[9 DEC. 1971]

Das, Shri Bipinpal Dass, Shri
Mahabir Desai, Shri Suresh J.
Deshmukh, Shri T. G. Dikshit,
Shri Umashankar Dutt, Dr. Vidya
Prakash Gadgil, Shri Vithal
Ganguli, Shri Salil Kumar
Ghosh, Shri Niren Goray, Shri N.
G. Goswami, Shri Sriman
Prafulla Gowda, Shri U. K.
Lakshmana Gujral, Shri 1. K.
Gupta, Shri Bhupesh
Gurupadaswamy, Shri M. S.
Hasan, Prof. Saiyid Nurul Hathi,
Shri  Jaisukhlal Hussain, Shri
Syed Iyer, Shri N. Ramakrishna
Jain, Shri A. . Jain, Shri Dharam
Chand Joshi, Shri Umashanker
Kalyan Chand, Shri
Kamalanathan, Shri M. Kaul,
Shri M. N. Kemparaj, Shri B. T.

Kesri, Shri Sitaram
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Khaitan, Shri R. P.

Khan, Shri Akbar Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.

Koya, Shri B. V. Abdulla
Krishan Kant, Shri
Krishnan.ShriN. K.
Kulkarni, Shri A. G.
Kulkarni, Shri B. T.
Kumaran, Shri S.

Kurup, Shri G. Sankara
Madani, Shri M. Asad
Mahida, Shri U. N.
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.
Mangladcvi Talwar, Dr. (Mrs.)

Mani, Shri A. D.

Maragatham Chandrasekhar, Shrimati

Mathew Kurian, Dr. K.

Mehta, Shri Om

Menon, Shri Balachandrn
Menon, Shri K. P. Subramania
Mirdlia, Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohammad, Choudhary A.
Mohamod Usman, Shri

Mohideen, Shri S. A. Khaja

Mukherjee, Shri Pranab Kumar
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Murahari, Shri Godey
Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.

Nair, Shri G. Gopinathan
Nandani Satpathy, Shrimati
Narayan, Shri M. D.
Narayanappa, Shri Sanda
Narayani Devi  Manaklal
Shrimati

Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahniananda

Panjhazari, Sardar Raghbir Singh

Parthasarathy, Shri R. T.
Patil, Shri G. R.

Patil, Shri P. S.

Poddar, Shri R. K.

Prasad, Shri Bhola

Prasad, Shri K. L. N.
Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Puri, Shri Dev Datt
Puttappa, Shri Patil
Rajnarain, Shri

Raju, Shri V. B.
Ramaswamy, Shri K. S.

Ramiah, Dr. K.
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Rao, Shri Katragadda Srinivas
Reddy , Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa Reddy
, Shri Mulka Govinda Reddy,
Shri J. C. Nagi Roshan Lal, Shri
Roy, Shri Biren Roy, Shri
Kalyan Roy, Shri Monora.OJan
Salig Ram, Dr. Sangma, Shri E.
M. Sanjivayya, Shri D. Sanyal,
Shri  Sasankasekhar Sardesai,
Shri S. G. Satyavati Dang,
Shrimati Savnekar, Shri B. S.
Schamnad, Shri Hamid Ali Sen,
Dr. Triguna Sen Gupia, Shri
Dwijendralal Setalvad, Shri M.
C. Shah, Shri Manubhai Shanla
Vasisht, Kumari Sherkhan, Shrj
Shervani, Shri M. R. Shiihir
Kumar, Shri Shukla, Shri
Chakrapani Shukla, Shri M. P.

Shyamkumari Devi, Shrimati

Singh, Shri Bhupinder
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Singh, Shri Bindeshwari Pd.
Singh, Shri Dalpat

Singh, Shri D. P.

Singh, Shri Inder

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sultan

Singh, ShriTriloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan

Sinha, Shri Rajendra Pratap
Sisodia, Shri Swaisingh
Sivaprakasam, Shri S.

Suraj Prasad, Shri

Sushila Mansukhalal Desai, Miss
Thengari, Shri D.

Tilak, Shri J. S.

Tiwary, Pt. Bhawaniprasad
T'ohra, Sardar Gurcharan Singh
Untoo, Shri Gulam Nabi

Usha Bartliakur, Shrimati
Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R.

Vero, Shri M.

Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillai

Vimal Punjab Deshmukh, Shrimati
Yadav, Shri Shyam Lal

Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati
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NOES—S8  Deo,
Shri Bira Kesari Jagarlamudi, Shri
Chandramouli Mariswamy, Shri S.
S,

Misra, Shri Lokanath

Mohta, ShriM.K.

Panda, Shri K. C.

Patel, Shri Dahyabhai V.

Ruthnaswamy, Shri M.

The motion wai carried by ci majority of
the total membership of the House and by a
majority of not less than two-thirds of of the
Members present and voting.

Clause 2 was added to the Bill. Clause 3 —

Insertion of new article 363-A

SHRI BABUBHAI M.
(Mabharashtra) : Sir, 1 move :

CHINAI

1. " That at page 1, for lines 17 to 22,
the following be substituted, namely :

'(b) On and from the commencement of
such law as may be passed by Parliament
providing  for  the payment of
compensation on the abolition of privy
purse and all rights, liabilities and obli-
gations in respect of privy purse, the Ruler
or, as the case may be, the successor of
such Ruler referred to in clause (a) or any
other person shall not be paid any sum as
privy purse.'"

SHRI RAJNARAIN : Sir, I move :

2. " That at page 1, line 22, after tie
words 'shall not be paid any sum as privy
purse' the following be inserted, namely :

[RAJYA SABHA]
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'nor any compensation—in cash or
kind—shall be paid in lieu thereof:

Provided that if he is not left
with any means of subsistence he
shall be paid rehabilitation grant
not exceeding rupees one thousand
five hundred per month as
determined by the Government
from time to time'."

(The amendment also stood in the names
ofServashri B. N. Mandal, Sitaram Singh
and Nageshwar Prasad Shah .)

SHRI CHITTA BASU : Sir,I move :

3. "That at page 1, line 22, after the
words 'privy purse' the words 'or any
sum or amount as compensation in  lieu
thereof be inserted."

SHRI NIREN GHOSH : Sir, I move :

4. "That at page 1, after line 22, the
following new clause (c) be inserted,
namely :

'(c) No compensation or any
other sums by way of any quid pro
quo will be payable to any Prince,
Chief or other person mentioned in
clause (a) in consequence of clause

(b)."

The questions were proposed.

SHRI BABUBHAI M. CHINAI: Mr.
Deputy Chairman, Sir, having seen the type
of voting which took place just now, I do not
think that any useful purpose would be
served by my amendment. But at the same
time one must have the courage of his
conviction. I, Sir, was one of those who
opposed this Bill last year in September
when it was before the House and was, to an
extent, responsible for throwing it out. But
the times are changed. Those very people,
who opposed the Bill used to dance from
one place to another, when
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the result was being delayed to be dec-
lared, that it should be declared immediately.,
Now they are no longer interested
Hijppposing it -; they are supporting it. : It
may be argued that the times are chan- : .ged,
that the Parliamentary elections have given
the mandate. All these are all right. But, Sir,
what I want to say is that since then the
Government has chosen to take £ number of
far reaching steps by way of amending the
Constitution  that  will * strike at the very
roots of democracy for ' which our brave
jawans are shedding their

blood in Bangla Desh and elsewhere.
i

It is tragic that the" Lok Sabha, the core
. of our Parliamentary ..'institutions, has i
thought it fit to pass the 26th Amendment
Bill, 1971 by a near-unanimity. This is an
instance of euphoria, of resorting to
unregenerative action m the I name of
social justice." <"'

.... The Bill which ig.today before the |
House consists of two parts. The first part

is for the abolition of the privileges of

Rulers and the ot,her is for the abolition of

privy purse. Sir, I have nothing to sy so

far as the abolition of the privileges of

Rulers is concerned.

Let us remember that at a time . . .

SHRI SRIMAN PRAFULLA GOS-
WAMI (Assam) : On a point of order, Sir,
I find for the last four years that our hon.
Member, Mr. Babubhai Chinai always
reads prepared scripts. Now also he is
leading a script.

MR. DEPUTY CHAIRMAN : He is
not reading.Jie is referring to  his
notes, 1 think.

SHRI SRIMAN PRAFULLA GOS-
WAMLI.: No, not notes ; line by line he is
reading. He never looked at you. All along
he,was looking at the script. For the last
Jour years 1 have seen this. Now when we
are going to abolish the privileges of the
Princes, 1 do not like that he should read
somebody's script. [have tolerated
this for four years.

(Interruptions)

SHRI BABUBHAI"M. CHINAI : Mr.
Deputy Chairman, Sir, I want to talk sense
and, therefore, I am referring to my
prepared brief. It is not my intention to talk
at random and permit it to be said, here is
in this House a lunatic, as it was said some
time ago. "Please, therefore, pardon me if |
refer to my brief and take the time of the
House.

SHRI SRIMAN PRAFULLA GOS-
WAMI : He cannot control his conscience.
Therefore, he 1is reading. (Interruptions)
He cannot control his brain. Therefore, he
reads.

(Interruptions)

SHRI BABUBHAI M. CHINAI : Let
us'remember that at a time of great stress, the
Indian Princes exhibited loyalty and
patriotism and agreed to integrate their States
so as to constitute the Union of India. That
was the time of glory for ¢ Sardar. Patel, the
architect of Indian unity, as much for the
Rulers. We were concerned at that time that
the contribution of the Princes should be
recognised. Solemn agreements were enterer
into with the Princes and Sardar Patel
himself stated that this obligation should be
adhered to by future Governments. It was
and is both a moral and a contractual
obligation. These solemn assurances and
obligations were also incorporated in the
Constitution. In any case, whether it is a
moral or a contractual obligation, it is only
fair that the Government should honour the
commitment which their predecessors
thought fit to accept at that time.

SHRI SRIMAN PRAFULLA GOS-
WAMI : Sir, let him submit his script to
you and let it be taken as read.

SHRI BABUBHAI M. CHINAI: Nearly
two decades have passed and the ruling
party to-day has come forward once again
with a Bill that goes counter to the letter
and spirit of the covenants. A contract is a
contract and unless the Government of the
day adheres to such contracts, one cannot
expect sections of the society to
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[Shri Babubhai M. Chinai] honour their
contractual obligations. People will also
lose their faith in the Government itself
when it gives the go-by so easily to

covenants entered into by previous
Governments.
While 1 hold steadfastly to the view

that the very principle of the Bill is bad, |
have to recognise that a certain change has
come over the Indian scene. I am,
therefore, reconciled to the abolition of
privy purses but only on condition that
compensation is payable to the Rulers on
such abolition. Sir, you will please remem-
ber.that even the Government had been
negotiating with the Princes for the pay-
ment of compensation and the Princes
were carrying on these tortuous negotia-
tions over a long period of time. But they
were of no avail and no honourable
settlement could be arrived at. However, it
was very clear that the Government
itself was committed to payment of com-
pensation to the Princes. That is not. . .

MR. DEPUTY CHAIRMAN : It
should be only brief observations on
amendments.

SHRI BABUBHAI M. CHINALI: Only
one minute, Sir.

This is not provided for in the Bill
nor has any indication been given by the
Government as to what it proposes to do. If
nothing is paid.at all, it will be a
monstrous sin. For, there are Princes who are
rich and others who are not so rich and
who are not well-to-do at all. Taking away
their ~ wherewithal will  not bring in
socialism as is claimed to be the purpose of
this Bill. Let us be clear that this tall
claim that it is a socialistic measure has no
basis whatsoever. It does not aim at
solving the problem of proverty, unemp-
loyment or any other problem. The abolition

of privy purses is not going to  usher in
socialism in this country ; nor is it
socialism to deprive even  the smail

Princes of their small amount. It will only

swell the ranks of destitutes.
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I have, therefore, moved an amendment
that on the abolition of the privy purses, a
law should be passed for the payment of
reasonable compensation to the Princes. In
the end I want to appeal to the Prime
Minister that she should take into
consideration the commitment and the
negotiation which she was carrying on. In
anger she should not do anything
which might... (Interruption)....... spoil the
negotiations which she was carrying on. I
appeal to her even at the last stage that she
should continue her negotiations and give
fair compensation to the Princes even if
their Purses are.abolished.

(Interruptions by  Shri Sheel Bhadra
Yajee)

SHRI LOKANATH MISRA : Sir, what
is all this ? Why is he impatient ? In a
democracy we have to ' have discussion.
The dissenting point of view also has to be
clarified on the floor, of the House. They
must bave the patience to listen to the
other side. Supposing we differ on
something, would not we have the right to
talk ? This is the forum where we have to
listen to each other . . .

st sitaag awl o gy T A
AT XA ? qoHi A ey
T g

SHRI LOKANATH MISRA : Sir,
under “the People's Representation Act
lunatics are not allowed to sit in the
House. I would again bring this to your
notice,

(Interruptions)

SHRI N. G. GORAY : Sir, may I seek
a clarification from Shri Chinai ? He
started at a very high level, and at the end
he was ready to support this Bill provided
compensation was given. So the heart of
the matter is compensation ?

SHRI BHUPESH GUPTA : That
is the morality of all monopolists.

MR. DEPUTY CHAIRMAN
Now Mr. Rajnarain.
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SHRI BABUBHAI M. CHINAL: Sir, just
a minute, on a point of explanation to the
point raised by Mr. Goray, I have said I
moved the amendment of compensation, and
therefore, it is understood that so far as
Privy Purses are concerned, I am not against
their abolition now in the context of the new
changes. 1 say that a fair compensation
should be given.

SHRI CHITTA BASU : Why ?

SHRI GODEY MURAHARI (Uttar
Pradesh) : Where has the question of
morality gone ?

ot TeAToraa ¢ A, gfad
AT AT A2 & 1 H &g
| FAT ATEAT § TR TAEMA
% far & argm fr @ @=a & g
fra azeq dfaam  (eedlaar qaeT)
fagas®, 1971 & ot fe=t &1 w0
& IOWT AIA JIAA W@ H | T 363F
#1 (&) @H g ¢

(@) «fqara  (gedigat
gugq)  wfafaaw 1971 &
qreen & 2 fasit ge  searfaa
Ft @y § @tz fast Fer a7y
araq adl #igwrx, arfas qar
g faaifaa feg o o
gzgary, @z (%) #w fafze
aqifeafa, wEs ar o1 wET %
geufasr &1 waar g frdy
sgfea &1 1% wfw fashr  Fe
& = H Frea aE7 41 ST |

gzagtas 2\ & gg wwear ¢ fr
ofastt 4+t & =7 # ®IO Ad
srot gqE wr ag az fzar s
"Gl A7 ga% 439 W oaq ar
asg & &7 0 A1€  afage faar
B
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SHRI P. C. MITRA (Bihar): It is
redundant. It is not here. How is this
allowed ?

off T s gfad,
g oF qfar 1 & e gl @
Wrg, U g7 |ifay, s =7
far | e ag fgge g @1 gw aar
3% fF gt & | o oF arfaen &

“oreg afz sEE o S
frafg &1 #1% at 78 @ ar
39, star fF g Fro @wy
aaa qv wanfa fear s,
27 g w1y wifes ¥ Ao
gata gaEm fa s )

1 eMm.

ot ewE gret . fraaT  mrowT
qaq gragr ¢

St URTITEW ;- F, S g

difo, =fing, & ma F aga &
AFAN & G FFAT AMRAT § foF oy
HLHTT JUST AAAR A gorasAr A
A Y @rd FEAT 92 AvEIT My
AT FT GAN FIAT ) eAE az war
w2 fF &1 wfa fast 44 % v
#agt & S, A sas ¥,
qATSE & ®T & & snoidr ) 94 &
w7 A A2 &1 oAt afew e &
®F H & STt . 7a% oar adf g ar
agral & arg faar s aifo fe
@ 7 a1 fasft a7 F =7 § foar
s, 9 a0 9faw e s w7 " ofzar
STOAT | HYATZ U9 W § 42 wiggre
vaar arzdAl 2 5 @9 Jar =912 4
AT B E 20 H I ATRT TZA
arfaw § #lv wraml &1 fgw 2w @
fogar wa Fa-Ta fzar aar 2osaay
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[#f1 Traargaa |
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F1§ afg-%3 fzar sogmr a7 % w9 &
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wregar fas wf A% fadt od 91 aara
gl omar | eF fau @ a@ W
qur§ Wk 49 W AT wrETEwar
AET 2

MR. DEPUTY CHAIRMAN : Yes, Mr.
Chitta Basu.

SHRI CHITTA BASU : Mr. Deputy
Chairman, Sir, my amendment is also very
much specific and it says that—

"after the words 'privy purse' the words
'or any sum or amount as compensation in
lieu thereof ' be inserted."

Sir, the intention of my amendment is very
clear. The intention is this, Sir, that they
should not be paid any compensation or any
amount or any sum in lieu thereof.

Sir, in the course of his reply, the hon.
Minister was on record as having said that
we have got, that the Government has got,
no intention to pay any compensation to the
' Rulers ' and here, in this case, the silence is
louder. Sir, even if we accept that the silence
in this case is louder, this silence has also
created a certain amount of confusion and
some amount of misunderstanding about the
intention of the Government also. That is
not less now than the silence which is
louder.

Sir, it is quite known to everybody—and
I do not want to enter into a discussion at
this stage—that the privy purses were given
merely as a quid pro quo. There was no pat-
riotism in the 'Rulers' or the Princes in the
past nor even today. I do not want to go into
that history now. But don't try to parade it as
an act of patriotism on the part of the
Princes or 'Rulers' to have accepted the
privy purse and got their States integrated
with India.

Sir, we, the people of India, had to pay
that amount under the circumstances which
no one can forget. Therefore, Sir, this quid
pro quo was there and it has also been made
quite clear by my hon. friends in this
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House that we have got no obligation, no
moral justification, for continuing the pay-
ment in the changed conditions in the
country.

Now, I say the compensation is not within
the view of the Government. But there is a
possibility that the Government wants to pay
something by way of transitional allowance
or by way of, as Mr. Rajnarain says,
rehabilitation grant. Sir, every amount to be
paid from the exchequer has got a social
bearing, social consequence. Sir, in the
matter of payment of transitional allowance
or in the matter of payment of rehabilitation
grant, some amount of social relevance is
also there. Sir, the question is that small men
are to be given some assistance. But what
about the millions of our men who are
definitely smaller than the socalled small
princes ? Sir, we have got the Directive
Principles of State Policy . .. (Time bell
rings).

Sir, I am not speaking anything outside
the scope of my amendment . . .

MR. DEPUTY CHAIRMAN : But you
are making a long speech.

SHRI CHITTA BASU : Long or short
speech doesn't matter. You have to see
whether I am going beyond the scope of
my amendment . . . (Interruptions) . I am
finishing.

Sir, the Directive Principles of State
Policy are there. That is applicable to 54
crores of our people. This question of
human approach to citizens has also some
bearing or relation to the Directive
Principles. Directive Principles are equally
applicable to all citizens. Now with this
26tli amendment to the Constitution, all
princes and ex-rulers have been given the
privilege of calling themselves equal to us.
That is the privilege that they should be
proud of. Now they have been given the
privilege of calling themselves equal to us.
That is the objective of the 26th amendment
of the Constitution. Now, all the princes
and ex-rulers have
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been deemed to be equal to all other citi-
zens. Sir, if all other citizens of our country
have got certain . . .

MR. DEPUTY CHAIRMAN : Please
conclude.

SHRI CHITTA BASU: laws of the land,
all these laws of land are also to be appli-
cable to them. There is land legislation.
There are other legislations for the protec-
tion of the rights and liberties of the citi-
zens. And why a citizen who was an erst-
while ruler should have a different approach
even in the consideration of humani-
tarianism .,.

MR. DEPUTY CHAIRMAN : Please
conclude.

SHRI CHITTA BASU: There is no
ground to be unequal. Therefore, Sir, I am
not agreeable to this even on the question of
humamtarianism . ..

MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI CHITTA BASU : There is no
question of paying any amount as rehabili-
tation grant. No amount has to be paid to
any ex-ruler or ex-prince because that is not
in consonance with the Directive Principles
of State Policy. Therefore, that question is
to be taken into consideration.

MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI CHITTA BASU: I conclude. The
matter has been made all the more
confusing because the hon. Minister has
said that the Government is also consider-
ing the question of fixing some amount in
other ways. Therefore, Sir, this Parliament,
and this House, should make it
unequivocally and unambiguously clear
that we are not in a position to give any
amount of money in any other way or by
way of compensation

MR. DEPUTY CHAIRMAN : Please
conclude.
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SHRI CHITTA BASU :
hon. Minister has stated.

as the

Therefore, I press for my amendment
which says that no amount should be paid
by way of compensation or in any other
way whatsoever.

SHRI NIREN GHOSH : Sir, my
remarks, briefly, are these. Mr. Gokhale
has sought to cloud the issue but it serves
no purpose. He has kept the question in the
dark; he does not call it compensation. But
transitional allowance or whatever you call
it, it amounts to compensation—whatever
be the name you may give it. So my
amendment seeks to block the way of the
Government seeking to give this to the ex-
princes by way of relief, and that is :

"(c) No compensation or any other
sums by way of any quid pro quo will
be payable to any Prince, Chief or other
person mentioned in clause (a) in con-
sequence of clause (b)."

That is clear.

If there are destitutes after the passing of
this Bill, they are entitled to gratuitous
relief as citizens are entitled to in the
various States. No distinction should be
made between one citizen and another.
In all the States there are lakhs and lakhs
of destitutes. There they get something;
they can have it. If there is any unemploy-
ment, well, there are crores of unemployed
people. Some provision should be made for
all the unemployed in India and in the same
category something can be given to them
also.  Not otherwise. If the Government
arranges for that in some form or
other, directly or indirectly, it will
take away all the moral attitudes
that the Government has putacross the
floor of the House. It will take away
all moral justification. 1 think the people
will not take kindly 10 that. Government
will be put on the mat for that. That is why I
want to make it clear; though you have gone
against the

[9 DEC.
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country, as a class the princely order has
acted against the interest of India. Even if
there is any justification for any other citi-
zen we can think of it but nothing special ]
in any form or in any name should be given
to them. This point should be made clear
and that is my amendment.

SHRI H. R. GOKHALE : Sir, there are
four amendments. With regard to the
amendment of Mr. Babubhai Chinai, under
the guise or garb of an amendment he is
really trying to negative the basic purpose
of the Bill itself. It is obvious thut I cannot
accept it.

With regard to the other three amend-
ments in the course of reply I have made it
clear that the Bill itself does not make any
provision for payment of compensation. It
is quite clear that the Bill has not provided
for any payment of compensation. I never
said that anything will be paid. The only
statement which I have made is that the
matter is still under the consideration of the
Government. Many aspects of the problem
will have to be into account,
especially in the case of smaller princes. In
view of this I do not suppose it is possible
to accept all these amendments.

taken

MR. DEPUTY CHAIRMAN: The
question is—

1. "That at page 1, for lines 17 to
22, the following be substituted, name-
iy=-

"(b) On and from the commence-
ment of such law as may be passed by
Parliament providing for the payment
of compensation on the abolition of
privy purse and all rights, liabilities
and obligations in respect of privy
purse, the Ruler or, as the case may
be, the successor of such Ruler re-
ferred to in clause (a) or any other
person shall not be paid any sum as

(K1)

privy purse'.

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The
question is—

" That at page 1, lines 22, after the
words 'shall not be paid any sum privy
purse, the following be inserted, namely:-

'nor any compensation — in cash
or kind — shall be paid in iicu
thereof :

Provided that if he is not left with
any means of subsistence he shall be
paid rehabilitation gram not exceeding
rupees one thousand five hundred per
month as  determined by the

"

Government from time to time'.

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is—

" That at page 1, line 22, after the
words 'privy purse' the words 'or any sum
or amount as compensation in lieu thereof
be inserted."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

4. "That at page 1, after line 22, the
following new clause (c) be inserted,
namely:—

'(c) No compensation or any other
sums by way of any quid pro quo will
be payable to any Prince, Chief or
other person mentioned in clause (a) in
consequence of clause (b)."

The House divided.

MR. DEPUTY CHAIRMAN: Ayes- 1
31; Noes— 133.

LLRAJYA SABHA]

AYES—31
Ahmad, Dr. Z. A. Barbora, Shri
Golap Basu, Shri  Chitta
Bhadram, Shri M. V. Brar,
Sardar Narindar Singh
Chatterjee, Shri A. P. Ganguli,
Shri Salil Kumar Ghosh, Shri
Niren Goray, Shri N. G. Gupta,
Shri Bhupesh Hasan, Prof.
Saiyid Nurul Hathi, Shri
Jaisukhlal Hussain, Shri Syed
Iyer, Shri N. Ramakrishna
Krishnan, Shri N. K. Kumaran,
Shri S. Mandal, Shri B. N.
Mathew Kurian, Dr. K. Menon,
Shri Balachandra Menon, Shri
K. P. Subramania Mukherjee,
Shri Pranab Kumar Murahari,
Shri Godey Nair, Shri G.
Gopinathan Prasad, Shri Bhola
Rajnarain, Shri Rao, Shri

Katragadda Srinivas
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oy, Shri Kalyan

Roy, Shri Monoranjan

Sanya!, Shri Sasankasekhar
Sardesai, Shri S. G.

Sen Gupta, Shri Dwijendralal
Singh, Shri Bhupinder

Suraj Prasad, Shri

Tohra, Sardar Gurcharan Singh

Venkataraman, Shri M. R.

NOES-133

Abdul Samad, Shri A. K. A.
Ahmad, Shri Syed Alva,
Shri Joachim Amla, Shri
Tirath Ram Anandam, Shri
M. Ansari, Shri Abdul
Qaiyum Ansari, Shri
Hayatulla Appan, Shri G. A.
Arora, Shri Arjun
Bachchan, Dr. H. R.
Baharul Islam, Shri

Bbatt, Shri Nand Kishore
Bobdey, Shri S. B.

Brar; Sardar Narindar Singh

Chandra Shekhar, Shri

Chattopadl yaya, Dr.

Debiprasad

Chaudhari, Shri N. P.
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Chengalvaroyan, Shri T. China i,
Shri Babubhai M. Das, Shri
Balram Das, Shri Bipinpal Dass,
Shri Mahabir Desai, Shri Suresh
J. Deshmukh, Shri T. G. Dikshit,
Shri  Umashankar Dutt, Dr.
Vidhya Prakash Gadgil, Shri
Vithal Gautam, Shri Mohan Lal
Goswami, Shri Sriman Prafulla
Gowda, Shri U. K. Lakshmana
Gujral, Shri I. K. Hasan, Prof.
Saiyid Nurul

Hathi, Shri Jaisukhlal

Hussain, Shri Syed

Iyer, Shri N. Ramakrishna

Jain, Shri A. P.

Jain, Shri Dharam Chand

Joshi, Shri Umashanker

Kalyan Chand, Shri -

Kaul, Shri M. N.

Kemparaj, Shri B. T.

Kesri, Shri Sitaram

Khaitan, Shri R. P.

Khan, Shri Akbar Ali
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Khan, Prof. Rasheeduddin

Kollur, Shri M. L,

Koya, Shri B. V. Abdulla
Krishan Kant, Shri
Kulkarni, Shri A. G.
Kulkarni, Shri B. T.
Kurup, Shri G. Sankara
Madani, Shri M. Asad
Mahida, Shri U. N.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.)
Mani, Shri A. D.

Maragatham Chandrasekhar, Shrimati

Mehta, Shri Om

Mirdha, Shri Ram Niwas
Mishra, Shri L.N.

Mitra, Shri P. C.

Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.

Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Narayanappa, Shri Sanda

Narayani Devi Manaklal Varma, Shrimati

Nawal Kishore, Shri
Neki Ram, Shri
Panda, Shri Brahmananda

Panjhazari, Sardar Raghbir Singh
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Parthasarathy, Shri R. T.
Patil, Shri G. R.

Patil, Shri P. S.

Prasad, Shri K. L. N.
Pratibha Siogh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Puri, Shri Dev Datt

Raju, Shri V. B.
Ramaswamy, Shri K. S.
Ramiab, Dr. K.

Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Reddy, Shri Mulka Govinda
Reddy, Shri J. C. Nagi
Roshan Lal, Shri

Roy, Shri Biren
Ruthnaswamy, Shri M.
SaligRam, Dr.

Samuel, Shri M. H.

Sangma, Shri E. M.
Sanjivayya, Shri D.
Satyavati Dang, Shrimati
Savnekar, Shri B. S.
Schamnad, Shri Hamid Ali
Sen, Dr. Triguna

Shah, Shri Manubhai
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Shervani, Shri M. R.

Sbishir Kumar, Shri

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Bindeshwari Pd.
Singh, Shri Dalpat

Singh, Shri D. P.

Singh, Shri Inder

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan

Sinha, Shri Rajendra Pratap
Sisodia, Shri Swaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Sur, Shri M. M.

Sushila Mansukhalal Desai, Miss
Tilak, Shri J. S.

Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R.

Vero, Shri M.

Vidyawati Chaturvedi, Shrimati
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Villalan, Shri Thillai Vimal Punjab
Deshmukh, Shrimati Yadav, Shri
Shyam Lal Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati The motion

was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

"That clause 3 stand part of the Bill."

The House divided. i

MR. DEPUTY CHAIRMAN : Ayes-
169; Noes—9.

AYES—I169
t
Abdul Samad, Shri A. K. A.
Ahmad, Shri Syed Ahmad, Dr. Z.
A. Alva, Shri Joachim Amla,
Shri Tirath Ram Anandam, Shri
M. Ansari, Shri Abdul Qaiyum
Ansari, Shri Hayatulla Appan,
Shri G. A. Arora, Shri Arjun
Bachchan, Dr. H. R. Baharul

Islam, Shri
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Barbora, Shri Golap Basil, Shri
Chitta Bhadram, Shri M. V. Bhatt,
Shri Nand Kishore Bobdey, Shri
S. B. Brar, Sardar Narindar Singh
Chandra Sekhar, Shri Chatterjee,
Shri A. P. Chattopadhyaya, Dr.
Debiprasad  Chaudhary,  Shri
Ganeshi Lal Chaudhari, Shri N. P.
Chengalvaroyan, Shri T.

Das, Shri Balram
»

Das, Shri Bipinpal Dass, Shri
Mahabir Desai, Shri Suresh J.
Deshmukh, Shri T. G. Dikshit,
Shri  Umashankar Dutt, Dr.
Vidya Prakash Gadgil, Shri
Vithal Ganguli, Shri Salil Kumar
Gautani, Shri Mohan Lal Ghosh,
Shri Niren Goray, Shri N. G.
Goswami, Shri Sriman Prafulla
Gowda, Shri U.K. Lakshmana
Gujral, Shri I. K. Gupta, Shri
Bhupesh Gurupadaswamy, Shri

M. S.
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Hasan, Prof. Saiyid Nurul
Hathi, Shri Jaisukhlal Hussain,
Shri Syed Iyer, Shri N.
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Shri M. L.
Koya, Shri B. V. Abdulla
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Kulkarni, Shri B. T.
Kumaran, Shrj S.
Kurup, Shri G. Sankara
Madani, Shri M. Asad
Mahida, Shri U.N.
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Mandal, Shri B. N.
MangladeviTalwar, Dr. (Mrs.)

Mani, Shri A. D.

Maragatham Chandrasekhar, Shrimati
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Mathew Kurian, Dr. K.
Mehta, Shri Om
Menon, Shri Balachandra
Menon, Shrj K. P. Subrarnania
Mirdha Shri Ram Niwas
Mishra, Shri L. N.
Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Murahari, Shri Godey
Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.
Nair, Shri G. Gopinathan
Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Narayanappa, Shri Sanda

Narayani Devi Manaklal
Shrimati

Varma,

Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R. T.

Patil, Shri G. R.

Patil, Shri P. S.

Poddar, Shri R. K.

Prasad, Shri Bhola
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Prasad, Shri K. L. N. Pratibha Singh,
Shrimati Punnaiah, Shri Kota Purabi

Mukhopadhyay, Shrimati

Purakayastha, Shri Mahitosh Puri, Shri
Dev  Datt

Puttappa, Shri  Patil

Rajnarain, Shri Raju, Shri V. B.
Ramaswamy, Shri K. S, Ramiah, Dr.
K. Rao, Shri Katragadda Srinivas
Reddy, Shri K. V. Raghunatha Reddy,
Shri M. Srinivasa Reddy, Shri Mulka
Govinda Reddy, Shri J. C. Nagi
Roshan Lal, Shri Roy, Shri Biren Roy,
Shri Kalyan Roy, Shri Monoranjan
Salig Ram, Dr. Samuel, Shri M. H.
Sangma, Shri E. M. Sanjivayya, Shri
D. Sanyal, Shri  Sasankasekhar
Sardesai, Shri S. G. Satyavati Dang,
Shrimati

Savnekar, Shri B. S.

Schamnad, Shri Hamid Ali
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Sen, Dr. Triguna
Sen Gupta, Shri Dwijendralal

Shah, Shri Manubhai

[RAJYA SABHA!

Tilak, ShriJ. S.
Tiwaiy, Pt. Bhawaniprasad

Tohra, Sardar Gurcharan Singh
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Sherkhan, Shri
Untoo, Shri Gulam Nabi

Shervani, Shri M. R.
Usha Barthakur, Shrimati
Shishir Kumar, Shri
Venigalla Satyanarayana, Shri
Shukla, Shri Chakrapan i
Venkaiaraman, Shri M. R.
Shukla, Shri M. P.
Vero, Shri M.
Shyamkumari Devi, Shrimati
Vidyawati Chaturvedi, Shrimati
Singh, Shri Bhupinder
Villalan, Shri Thiliai
Singh, Shri Bindeshwari Pd.
Vimal Punjab Deshmukh, Shrimati
Singh, Shri Dalpat
Yadav, Shri Shyam Lal
Singh, Shri D. P.
Yajee, Shri Sheel Bhadra
Singh, Shri Inder
Yashoda Reddy, Shrimati
Singh, Shri Shiv Svvaroop

Singh, Shri Sinam itrishnamohan
Singh, Shri Sultan NOES—9

Singh, Shri Triioki

. . Deo, Shri Bira Kesari Jagarlamudi,
Sinha, Shri Awadheshwar Prasad

. ) Shri Chandramouli Mariswamy,
Sinha, Shri Ganga Sharan

. L Shri S. S. Misra, Shri Lokanath
Sinha, Shri Rajendra Pratap

Mohta, Shri M. K. Panda, Shri K.
Sisodia, Shri Swaisingh onfa, Shnt anda, S

. . C.
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri Patel, Shri Dahyabhai V.
Sur, Shri M. M. Patel, Shri Sundar Mani

Suraj Prasad, Shri Ruthnaswamy, Shri M.

Sushila Mansukhalal Desai, Miss
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The motion was carried by a
majority of the total membership of the
House and by a majority of not less
than two-thirds of the Members present
and voting.

Clause 3 was added to the Bill

Clause 4—Amendment of article 366

MR. DEPUTY CHAIRMAN :
The uestion is :

"That clause 4 stand part of the
BilL."

The House divided.

MR. DEPUTY CHAIRMAN :
Ayes —169; Noes-9.

AYES-169

Abdul Samad, Shri A. K.

A. Ahmad, Shri Syed
Ahmad, Dr. Z. A. Alva,
Shri Joachim Amla, Shri
Tirath Ram Anandam,,Shri
M. Ansari,

Shri  Abdul

Qaiyum

Ansari, Shri Hayatulla
Appan, Shri G. A,
Arora, Shri Arjun
Bachchan, Dr. H. R.
Baharul Islam, Shri

Barbora, Shri Golap

19 DEC.'1971]
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>

Basu, Shri Chitta Bhadram. Shri M. V.
Bhatt, Shri Nand Kishore Bobdey, Shri
S. B. Brar, Sardar Narindar Singh
Chandra Shekhar, Shri Chatterjee, Shri
A. P. Chattopadhyaya, Dr. Debiprasad
Chaudhary, Shri Ganeshi Lal Chaudhari,
Shri N. P. Chengalvaroyan, Shri T. Das,
Shri Balram Das, Shri Bipinpal Dass,
Shri Mahabir Desai, Shri Suresh J.
Deshmukh, ShriT. G. Dikshit, Shri
Umashankar Dutt, Dr. Vidya Prakash
Gadgil, Shri Vithal Ganguli, Shri Salil
Kurrlar Gautam, Shri Mohan Lal '
Ghosh, Shri Niren Goray, Shri N. G.
Goswami, Shri Sriman Prafulla Gowda,
Shri U. K. Lakshmana Gujral, Shri I. K.
Gupta, Shri Bhupesh Gurupadaswamy,

Shri M. S. Hasan, Prof. Saiyid »urul
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Hathi, Shri Jaisukhlal
Hussain, Shri Syed

Iyer, Shri N. Ramakrishna
Jain, Shri A. P.

Jain, Shri Dharam Chand
Joshi, Shri Umashanker
Kalyan Chand, Shri

Kaul, Shri M.N.
Kemparaj, Shri B. T.
Kesri, Shri Sitaram
Khaitan, Shri R. P.

Khan, Shri Akbar Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.

Koya, Shri B. V. Abdulla
Krishan Kant, Shri
Krishnan, Shri N. K.
Kulkarni, Shri A. G.
Kulkarni, Shri B. T.
Kumaran, Shri S.

Kurup, Shri G. Sankara
Madani, Shri M. Asad
Mahida, Shri U. N.
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.
Mangladevj Talwar, Dr. (Mrs.)

Mani, Shri A. D.
Maragatham Chandrasekhar, Shrimati
Mathew Kurian, Dr. K.

[RAJYA SABHA]
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Mehta, Shri Ora

Menon, Shri Balachandra
Menon, Shri K. P. Subramania
Mirdha, Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohammad Chaudhary A.
Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Murahari, Shri Godey
Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.

Nair, Shri G. Gopinathan
Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Narayanappa, Shri Sanda
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Narayani Devi Manaklal Varma, Shrimati

Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R. T.

Pati!, ShriG. R.

Patil, Shri P. S.

Poddar, Shri R. K.
Prasad, Shri Bhola

Prasad, Shri K. L. N.
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Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Slirimati
Purakayustha, Shri Mahitosh
Puri, Shri Dev Datt

Puttappa, Shri Patil
Rajnarain, Shri

Raju, Shri V. B.

Ramaswamy, Shri K. S.
Ramiah, Dr. K.

Rao, Shri Katragadda Srinivas
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Reddy, Shri Mulka Govinda
Reddy, Shri J. C. Nagi
Roshan Lal, Shri

Roy, Shri Bircn

Roy, Shri Kalyan

Roy, Shri Monoranjan

Salig, Ram, Dr.

Samuel, Shri M. H.

Sangrna, Shri E. M.
Sanjivayya, Shri D.

Sanyal, Shri Sasankasekhar
Sardesai, Shri S. G.

Satyavati Dang, Shrimati
Savnekai, Shri B. S.

Schamnad, Shri Hamid Ali

Sen, Dr.. Triguna
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Sen Gupta, Shri Dwijendralal
Shah, Shri Manubhai

Sherkhan, Shri

Shervani, Shri M. R.

Shishir Kumar, Shri

Shukla, Shri Chakrapani

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Bindeshwari Pd.
Singh, Shri Dalpat

Singh, Shri D. P.

Singh, Shri Incler

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sitaram

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sin ha, Shri Ganga Sharan

Sinha, Shri Rajendra Pratap
Sisodia, Shri Svvaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

S«T, Shri M. M.

Suraj Prasad, Shri

Sushila Mansukhalal Desai, Miss

Tilak, Shri J. S.

Tiwary, Pt. Bhawanipraiad
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Tohra, Sardar Gurcharan Singh

Untoo, Shri Gtilam Nabi

Usha Barthakur, Shrimati

Venigalla Satyanarayana, Shri

Venkataraman, Shri M. R.

Vcro, Shri M.

Vidyawati Chaturvedi, Shrimati

Villalan, Shri Thillai

Vimal Punjab Deshmukh, Shrimati

Yadav, Shri Shyam Lal

Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati

NOES—9

Deo, Shri Bira Kesari Jagarlamudi, Shri
Chandramouli Mariswamy, Shri S. S.

Misra, Shri Lokanath

Mohta, Shri M. K.

Panda, Shri K. C.

Patel, Shri Dahyabhai V.
Patel, Shri Sundar Mani

Ruthnaswamy, Shri M.

[RAJV A SABHA]
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The motion was carried by a
majority of the total membership of the
House and by a majority of not less
than two-thirds of the Members present
and voting.

Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN
The question is :

"That Clause 1, the Enacting

Formula and the Title stand part of
the Bill."

The House divided.

MR. DEPUTY CHAIRMAN
Ayes— 169; Noes—9.

AYES—169

Abdul Samad, Shri A. K. A.
Ahmad, Shri Syed Ahmad,
Dr. Z. A. Alva, Shri
Joachim Amla, Shri Tirath
Ram Anandam, Shri M.
Ansari, Shri Abdul Qaiyum
Ansari, Shri  Hayatulla
Appan, Shri G. A. Arora,
Shri Arjun Bachchan, Dr.
H. R. Baharul Islam, Shri
Barbora, Shri Golap Basu,
Shri Chitta Bhadram, Shri
M. V.!  Bhatt, Shri Nand

Kishore
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Bobdey, Shri S. B. Brar, Sardar
Naiiiular Singh Chandra Shekhar, Shri
Chatterjee, Shri A. P. Chattopadhyaya,
Dr. Debiprasad Chaudhary, Shri
Ganeshi Lal Chaudhari.Shri N. P.
Chengalvaroyan, Shri T. Das, Shri
Balram Das, Shri Bipinpal Dass, Shri
Mahabir Desai, Shri Suresh J.
Deshmukh, Shri T. G. Dikshit, Shri
Umashankar Dutt, Dr. Vidhya Prakash
Gadgil, Shri Vithal Ganguli, Shri Salil
Kumar Gautam, Shri Mohan Lal
Ghosh, Shri Niren Goray, Shri N. G.
Goswami, Shri Sriman Prafulla
Gowda, Shri U. K. Lakshmana Gujral,
Shri I. K. Gupta, Shri Bhupesh
Gurupadaswamy, Shri M. S. Hasan,
Prof. Saiyid Nurul

Hathi, Shri Jaisukhlal

Hussain, Shri Syed

Iyer, Shri N. Ramakrishna

[9DEC. 1971]  Amendment) Bill, 1971

Jain, Shri A. P.

Jain, Shr* Dharam Chand
Joshi, Shri Umashanker
Kal'yan Chand, Shri

Kaul, Shri M. N.

Kemparaj, Shri B, T.

Kesri, Shri Sitaram

Khaitan, Shri R. P.

Khan, Shri Akbar Ali

Khan, Prof. Rasheeduddin
Kollur, Shri M. L.

Koya, Shri B. V. Abdulla
Krishan Kant, Shri

Krishnan, Shri N. K.

Kulkarni, Shri A. G.

Kulkarni, Shri B. T.

Kumaran, Shri S.

Kurup, Shri G. Sankara
Madani, Shri M. Asad
Mahida, Shri U. N.
Mallikarjunudu.Shri K. P.
Mandal, Shri B. N.
Mangladevi Talwar, Dr. (Mrs.)
Mani, Shri A. D.
Maragatham
Shrimati

Mat hew Kurian, Dr. K.
Mehta, Shri Om

Menon, Shri Halachandra
Menon, Shri K. P.

Subramania

Chandrasekhar,
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Mirdha, Shri Ram Niwas
Mishra, Shri L.N.

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Murahari, Shri Godey

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.

Nair, Shri G. Gopinathan
Nandini, Satpathy Shrimati
Narayan, Shri M. D.
Narayanappa, Shri Sanda
Narayani Devi Manaklal Varma, Shrimati
Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R. T.

Patil, Shri G. R.

Patil, Shri P. S.

Poddar, Shri R. K.

Prasad, Shri Bhola

Prasad, Shri K. L. N.

Pratibha Singh, Shrimati

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati

[RAJYA SABHA]
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Purakayastha, Shri Mahitosh
Puri, Shri Dcv Datt
Pushpaben Janardanrai Mehta, Shrimati
Puttappa, Shri Patil
Rajnarain, Shri

Raju, Shri V. B.
Ramaswamy, Shri K. S.
Ramiah, Dr. K.

Rao, Shri Katragadda Srinivas
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Reddy, Shri Mulka Govinda
Reddy, Shri J. C. Nagi
Roshan Lal, Shri

Koy, Shri Biren

Roy, Shri Kalyan

Roy, Shri Monoranjan

Salig Ram. Dr.

Samuel, Shri M. H.

Sangma, Shri E. M.
Sanjivayya, Shri D.

Sanyal, Shri Sasankasekhar
Sardesai, Shri S. G.

Satyavati Dang, Shrimati
Savnekar, Shri B. S.
Schamnad, Shri Hamid Ali
Sen, Dr. Triguna

Sen Gupta, Shri Dwijendrala!

Shah, Shri Manubhai
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Sherkhan, Shri

Shervani, Shri M. R.

Shishir Kumar, Shri

Shukla, 6hri Chakrapani

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Bindeshwari Pd.
Singh, Shri Dalpat

Singh, Shri D. P.

Singh, Shri Inder

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan

Sinha, Shri Rajendra Pratap
Sisodia, Shri Swaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Sur, Shri M. M.

Suraj Prasad, Shri

Sushila Mansukhalal Desai, Miss
Tilak, ShriJ. S.

Tiwary, Pt. Bhawaniprasad
Tohra, Sardar Gurcharan Singh

Untoo, Shri Gulam Nabi
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Usha Burthakur, Shrimati
Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R. Vero,
Shri M.

Vidyawati Chaturvedi, Shrimati

Villalan, Shri Thillai

Vimal Punjab Deshmukh, Shrimati
Yadav, Shri J. P. Yadav, Shri Shyam
Lal Yajee, Shri Sheel Bhadra Yashoda

Reddy, Shrimati

NOES—9 Deo, Shri

Bira  Kesari  Jagarlamudi,  Shri
Chandramouli Mariswamy, Shri S. S.
Misra, Shri Lokanath Mohta, Shri M.
K. Panda, Shri K. C. Patel, Shri
Dahyabhai V.
Patel, Shri Sundar Mani
Ruthnaswamy, Shri M.

The motion was carried by a majority of
the total membership of the House and by a

majority oj not less than two-thirds of the
Members present and voting.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
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SHRI H. K. GOKHALE : Sir, I beg to
move :

"That the Bill be passed." The

question was proposed.

it TS AT A (I I ¢
39 aqgfa wZiza, v faa & qm 25
§ & war wgraArdi &1 71 afzay gua-
war 7 §g fadrarfasre vt 1 gar
g1 vz & w wfasdi & "wrg 3990
A 4, F0g w7 faql 99 F ®TH
faar strar arag o 3= 7zar ( F [TEar
ff aadiz ars gfear 1 @10 W=l
w41 ¥ @92 §, 9HH 43 THA T 309
€1 &1 wio & amd § 0 # faeowe
AT & qg wgar wrzar Z 5 wwEa a0
qfzfeafa & zaw ag waar faegeeane
01X forzges zigea & == ¥ werd
uiT A% & fao 7 frar s arfe
AT WITUAAT &7 A1 €47 g9
AT WG ATE A AZLAOT 1 AY

wHl a% waqaz e sfzar fagges
FEZ 01T foregee 2reed § 7591 &1 972
AT o1, IAF1 A1 5060 faar swra ar,
I wHI FX AT g 7 o=Em fw
a1 &qar faar § a9 37 F4%@ 392
# wta, gas! freges Hrez M foregee
FI & %A1 & a1% & faqu ¥ faar
A | A1 9T wBIq w0 A7 Zl meEr
AZTART ENI0 L UW AYE Al WEl
WETAISATHT 3191 47 #9ar geauva fran
ST 91 WiT gud at% 99 q4Z AT
asr a1 faaa ziaa @va 2, s fw
IS0 T A ORNIA-Ted ATHT § ag T
Tq F1 zFwWE #7 a1 za 9F 77 g0
wE AT g | fae WA o g
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32 &, & 3A7 g8 wrgar e ¥ 39
A X ANG & &7 4 gAARMAI F
T H, A3grz Az W @I
T F AR & AT H FAIG F ST
Hagaiz? | g wedi § arg & fan
FT @WIA FIAT F |

SHRI C. D. PANDE : Sir, I would like
to have a chance. It is not a question of
party. 1 have not spoken at any stage.

SHRI ARJUN ARORA : Have you
left the party ?

oY qraregT g AIEq, AT
% fadt af ol fadarfawmre &1 qqra
F7d 1 fa9gs wa fagHAT are 39 |29
H ATAC a1 A1 3T 97 AT 70 #T qF
T F@ 41 91T F o g7 37 A5
AT WMIGEAE qUHAT £ | da Figr 90 (%
“1 have no fascination for the Princely

order nor has Jana Sangh any  desire to
keep this order going on for long."”

AWM, IA OAGT FW AW A THE
fazrg fwar ar, #aifs Yo ararnfaa
#arq 39 faq &1 aw w+UWA A
wiforar &1 A1 7@ Nt 98 Zwl 98%
qat 1 @Yz w57 gar & fao ag fzar
zar masas 4 & gw #=Ax gfg
frorg 7 £, fedr & ot g@g & ar
fFd) & o1 wma w w7 gw fada
aqAr FET AEA |

Al MAqE arHl . AEqq 419 @
#F

1 qrawaw g aifar T afar
HIGET ATAE T HEY A€ 0
=T AT qAT R 20 v, & ava
st &t fadl ot aa w1 ware adr
R F0fE Aga wrar zar fieaa 1
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wFa qTeANg T 0F arq w4 41 5
=9 fovq & /1 7 WA qrey 93 A9
AT 5oqT arg 7@ wifgg | 99 www H
f&7 34t w7 w1 famsy wer awr T
FIq 7 T F7 frmr 91 oF
wifedg & grar §fagzr @igg @ waar
war 1 34 wifedq ® ogEw FE T
T @ wf A 3 faga el
T4 F g 9 3 AT andl §
™ fmst e & =1q WA &
faea fag adf Qar | @7 Fad 48
fag grarar & oifaarie qiw g,
fredY & gwra & g WAy ag of
arfag giar a1 s ag v wifeqa &
grr AgY far o7 AvAT | FAW A @
arq fag gy oY | 5o WA A &
ag =1 gan 1 f gast faast are
AT T@ #1 wifaer fag & mar @
&7 €11 a1at & qtag Tga 4@ qady
9T

Ay, “faRarfaw” e &1 9@
WG F@ a1 I ¥ ag amq
fafga & & fFdlr & o g
afgsr & 398 w4 @ T § wifs
fadarfasrr ot grar ¢ wa fedt &
argrear gfgwe w12 9@ 2 wigs
qAT F ATL § 1 TAT &1 Fga 2w
FE ITIr TG @1 & A |e A
f& w127 39 wrawgwar § 93 Fur
9% W 2 | WL W & ¥ g H, o
guar & ga @ fawaar s @A
Srfzn | a8 gaa AT Wit 2, 3a%l
gAET @ AG  AFT AT AHAT
H1Rq. 39 fgamar #1 &7 5@ & fAg
& gare g & gedifay w1 fagea fzar
war, gafoag & i f w4 0% 5y
AW 4 AAAT & WA 9T GHAT AT

[9 DEC. 1971]

Amendment) Bill, 1971 134

w1 qra St w21 qveg gyt
gut @Y, famwEy avay @@ ¢ g A
auq &1 " 2 {5 ag fauwan 5 g
Fifga | AT 27 adw 7 &9 A Z
al ag At arA ¢ F g wagra
AR 9T AFAL Z | AAT Y OWIT R
FWET FH A B AR gy TG
gar | ANy ¥ FAGT IF  AA9T TG
gfgamy sy aff 8, sfam w1 a2,
AT q¥ag A Ag0 gar ) gafar gR
aft gawar gf 4 s fage fzat o7
ag A # wmar A & s & ag
M i fe fadtag aff Arana
0 uaqq fasrofasrd &1 ga &=
agr g a adr geg aa 9, gl
sty e 40 | gEE TISrAT 1 R
agar |

‘qg wgATAr g wawm Aw
TEHAET A F1 gAEA |
I uF  FgAGEA W AR

gigar wwar 1’

I, 59 HAAT 9C § A &
fordr ot us ara fadas s argar )
# =+ sfaga A1 a9 gzar @ a4g
femrar sgar 2 fam awq faax
Fr i faweaT & 9itA 1 4% FCH
HAA FIHA 7 1AMA1 9T | 5 LT qATHL
31 ghr a1 faseae 7 @y g5y w
vazd § &1 A s Ay Z1 w899
@7 W 21 wa 1z g fw gegie arg
T s7agre frar a0 A1 9 A
3 quy #2049t & CwmroEr wgear
gaw § fa =11 #a2 T AT &) AT
F ar4 Fear Az AT qE qq 4§
srgziz ¢ " fawwT & gra § 9w
F A 41, 93 TE W SWAFPT  FT
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[+t qrara a4 |
AFAT AT TG IAA IAF /LT IVGAA
AR FIF w941 "grAAT g3foa w1,
qH & AT FE grAw A7 fwar
afay oo fasrg A 31§ F AWML
7 &ae a7 fraga s amar § f«
ag oo wgEar 71 g3fm swm oA A
T | TS A qGIG-ATE F1 A7 FH)
Wi § avzavy &1 @d @@
W & wE o, wrr T FF AT Fqwl
§ ) DI ¥ FHEanT F 39 A7
T2l afes gwra qv awy 7z o0 Wr
agar 3 [ 3 g2 @ @z 23, 9T Az
wiedla wexfa /YT Yy avgar A8
¥ | zafew, Avm, WX ZNIT $y A
a9T F1 AT K1 MEIAT T IFR 577
Zl a1 g FIgT F 27 IF A9 F1
A3 & AW K1 /OO0 A1 AR F fam,
q¥A ATT-A79 0 WAl qEqHr, qqqr
qgrAar oY wyaAl "rwfR, o gas
a1 o F7AT wfga 1§ awwar z fw

A ufa® §5 FET &Y ATIIAFAT AE

2

SHRI LOKANATH MISRA @ My,
Deputy Chairman. Sir, inthe name of
changing times truth is being ridiculed,
assurances are being laughed at and it is
all being attributed to changing times. The
people who are responsible for creating an
atmosphere of changing times  atribute
all the blame 1o changing times, They do
not blame themselves at all.  So much has
been said about Indian traditions. 1 would
not repeat  them because the time in the
Third Reading is onlv two or three minutes
and you will be pressing the bell. 1 do
not want that, Now, S, ip principle my
leader has already said that we are oppos-
ed to breach of any faith and, therefore,
we have recorded whatever we stand lor
through the red-light. 1 want 10 record
npw .

[RAJYA SABHA]
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St SEwE oIAT
ary &1 I9% AT mq gl

oy ey

vt Tz avard qxa o TAF WO
EE Al

MR. DEPUTY CHAIRMAN :
continue.

Please

SHRI LOKANATH MISRA : He is
gradually becoming violent and insane and
he should not be allowed here . . .

SHRI PITAMBER DAS : I strongly
protest. UP is not going to take him.

SHRI LOKANATH MISRA : All right.
Ranchi is his home Stati-.

SHR1 BHUPESH GUPTA: Do I
understand that the Jan Sangh has provi, ded
too many inmates in Agra that UP cannot
take him ?

SHRT LOKANATH MISRA : West
Bengal probably has provided it. Let in not
talk about States. Now, coming back to the
Bill, the provision for compensation is not
there. Mr. Gokliale, our eminent Law
Minister, seems to take pride in the great
achievement that he has made in not
providing for compensation. He says that
whatever would b» given would be through
transitory allowance.

SHRI H. R. GOKHALE :
say that.

I did not

SHRI LOKANATH MISRA : Some sort
of allowance to the smaller Princes. You
can look into the record. He said that he
would give some sort of allowance to the
smaller Rulers. Now, that opens up, what
should I say, the flcodgates to many
underhand means. It would give a lever to
the ruling party to try to pressurise all the
smaller Rulers in order to join the ruling
party. Therefore, it is all left vague. Leaving
it vague is dinferouj. The amount
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of compensation that has to be paid should
have been categorically specified saying that
this is going to be the sum and that should
have been provided in the body of the Bill.
Not doing it is not in the interests of the
country. It may be in the interests of the
ruling party and it is definitely in the
interests of the ruling party because that is
going to be used as a lever. The Home
Minister is now the Prime Minister and she
would use it as a lever. Maybe she htrself
may use it or maybe she would use it
through her agencies. That is a different
matter, but that makes little difference. The
chances are very strong that it would be
used as a lever to pressurise all the Rulers in
order to join the ruling party.

AN HON. MEMBER : No, no.

SHRI LOKANATH MISRA : And if
they do not join, then there would be
discrimination in the compensation, in the
compensation, in the so-called transitory
allowance that is going to be paid. There-
fore, I have my strongest objection to
leaving it vague. It should be specified. It
should be categorically known to the
members of the House as to what is going to
be the transitory allowance or the com-
pensation or whatever it is. Let them
categorically state it before the Bill is
pushed through in the final stage.

SHRI DEV DATT PURI (Haryana) :
Mr. Deputy Chairman, the hon. Member
who spoke against the Bill seems to think
that we entered into a solemn agreement
with the Princes and that we are going back
on it. Nothing has been done . . .

SHRI BHUPESH GUPTA : The funeral
is there. Only let us go home.

SHRI DEV DATT PURI : This com-
plaint of the Princes that the treaties and
covenants entered into with them are not
being carried out goes back to the British
times and I would like to read one small
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letter which is very interesting. This has
been written by the Maharaja Jam Saheb of
Nawanagar to Sir Henry Craig making the
allegation that during the Cripps nego-
tiations, they had disregarded the covenants
and treaties. Now, this is very interesting.
They quote Lord Canning to say : "The
safety of the British rule is not diminished
by the maintenance of the native chiefs. In
the mutiny these patches of native
Governments served as a breakwater to the
storm which would otherwise have swept us
in one great wave." So, what the Princes are
putting forward in their favour is that but for
the Princes this country would have been
free in 1857. They go on to say and they
also quote Sir John Malcolm. They say "If
we made all India into zilas" by which they
mean "If the States were abolished."

"If we made all India into zilas, it was
not in the nature of things that our
Empire should last 50 years," if not less.
"But if we could keep a number of States
as royal instruments, we may be able to
rule India as long as our
superiority exists." (Interruptions)

naval

Now, Sir, the point is that this complaint
that their treaties, their obligations and their
covenants are not being carried out has been
with us almost since time immemorial.

(Interruptions)

Sir, I support the Bill.

STATEMENT BY MINISTER
RELATEST SITUATION OF
FIGHTINGON EASTERN AND

WESTERNSECTORS

THE MINISTER OF DEFENCE/
LET HAT (SHRI JAGIIVAN  RAM):
Mr. Deputy Chairman, Sir, this ismy,



